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iAmendmaU) Bill
[Shri A. C. Gului] 

m$y not b« that the Board will vest 
onljr th€ function of deciding on loam 
on that Committee. The main inten
tion of the enquiry committee’f  recom> 
mendation waa that the Executive 
Cwnmitte or any other Committee of 
the Board should not be the flnal 
authority in deciding the fate of the 
appUcations as regards loans and other 
things. The committee observed that 
the Board as such should be in charge 
of deciding applications for loans. Tbe 
Government have decided to change 
the name and functions of the Execu
tive Committee. We have adopted the 
nomenclative Central Committee, 
instead of Executive Contmlttee. Thir 
Bill provides that that the name of 
this Committee should be Central 
Committee^ and that it will exercise 
such power as the Board may thins 
proper and vest in that committee. It 
will be open to the Bosrd to give any 
power to sny of its committees or sub. 
committees. This Bill does not 
put any speclAc limitation on that. It 
will be l#rt to the Board to determine 
what power this committee will exer
cise. Already there is provision in the 
Act for some other committees, local 
committees, committees for different 
categories of industries, to ma)c« 
recommendations on loan applications, 
to make proper enquiries nbout loan 
applications, etc. In addition to these 
other committees for difTerent regions 
or different categories of Industries, 
this Central Committee will be the 
main committee of the Bn«rd of 
Directors and It will exercise such 
power as the Board may vest in It.

W# are taking this opportunity to 
make certain tither amimdments which 
we ftnd iMK'esMMiiy. A^ UeHucJi la the 
present Act. no concern would be eli
gible for any loan unl«»s it hiis been 
in production for some time. It has 
been found dlftVcult for some new con
cerns to ftnd money to finance their 
working. There have been a number of 
applications from such concerns as 
have not started working or produced 
anything; We feet that it would be 
necessary for them to get some flnan* 
etal help from the Corporation.

Situation in Goa — &486

[M r. Sf£ajub in the Chair]

8hri A. C. Guha: Am I to continue?
Mr. Speaker I think, if the point i »  

convenient, he may stop, so that----

Shri A. C. Gaha: It is more or less 
at one stage. I tiave just Uken up a 
new point.

Mr. Speaker: Then he may slop.

SITUATION IN GOA

Mr. Speaker: Now. we Uke up the 
diacuision on the Goa situation. Dr. 
Lanka Sundaram.

Shri Asoka Mehta (Bhandara): This 
morning when the Deputy-Speaker 
was in the Chair, the question was 
raised as to how long this discussion 
should be continued, and he had as
sured us that this matter would be 
taken up Just now.

Mr. Speaker; Well, I think this 
nutter was considered yesterday, 
though there were no speeches or dis
cussions on the part of Members, and 
I had stated that the discussion would 
end by 5 fM . starting from 2.30 p .m . 
A  voice—perhaps Shri Deshapande— 
wanted five hours and then I said that 
it would not be possible to have it for 
five hours, but hours would t>e the 
probable time, and if necessary we 
might go further by half an hour. 
That was the situation, and I believe 
it was accepted by the House. No
body raised any point or voice or no 
further suggestion came in. It is 
under that impression that we are 
working now. I think the matter 
should be treated as closed. We can
not go on revising our decisions and 
extending times every now and then.

I have se^n the proceedings this 
morning and I understand the matter 
was again taken up in the Business 
Advisory Committee. I reallv do not 
know how the matter could be taken 
up in the Business Advisory Com
mittee when the decision was already 
there and, as I feel it. It was accept
able to the House. Perhaps some 
Members may have the impression 
or may want to make suggestions for
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further extension, but that is a differ
ent matter. I further understand that 
the hon. Prime Minister also has im- 
portart engagements fixed on the as
sumption that the business would be 
over at 5.30 pja. and is therefore 
thinking of replying at 5 p.m. All 
these considerations have to be taken 
into account and then we have to pro
ceed further. I am, however, entirely 
in the hands of the House. I  would 
like to  know whether my statement 
about the engagement of the Prime 
Minister is a correct one. This is 
what I have understood

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehm ): It is so, Sir.

Mr. Speaker; Then, of course, we 
*tick to the original decision, and look
ing to the time at our disposal if there 
is a desire on the part of a large num
ber of Members to speak, I think, from 
the bejzinning, I should fix up a time
limit of 15 minutes for each Member 
That w ill be the best course

Shri Jawaharlal Nehm: I beg to
move:

“That the situation in regard tt.
Goa be taken into consideration."

I do not propose to say anything 
more at this stage. Yesterday I had 
occasion to make a statement on behalf 
of Government before the House and 
I should like to hear hon. Members in 
this House speak so that we may haVe 
the advantage of hearing their ^ w s  
and their suggestions. After that, I 
shall venture to say something.

Dr. Lanka Sundaram (Vlsakhapat- 
nam): Yesterday the Prime Minister 
gave this House a very iiiiportant 
statement on Goa. I have no doubt 
that this statement is of profound 
national and international significance. 
The most important announcement in 
that statement was with reference to 
the imp«*ndin« closure of the Portuguese 
Legation in New Delhi. This decision 
shpuld have taken place nearly two 
years ago when we withdrew our 
Minister from Lisbon. In fact, our 
oovcmment and this country have

exercised the greatest amount of 
patience in dealing with Portugal, to 
the extent that even though we found 
it was of no use to iis to keep our 
Minister in Lisbon, we have allowed 
the Portugese Legation to continue ttll 
now. But it is clear now, with the 
statement of the Prime Minister, that 
this patience is completely exhausted. 
I am sure everybody in the world will 
take notice that there is no longer any 
possibility for Portugal to deal with 
India in the manner in which she 
has sought to deal with us all along.

I would only make a reference' to 
one important point in the statement 
of the Prime Minister yesterday. That 
is, I am very glad to note that for the 
first time in our, shall we say, consti
tutional, legal or diplomatic docu
ments, the word “enclave" was used 
by the Prime Minister with reference 
to Portuguese territories here. I am 
glad he was able to strike upon this 
particular expression which only 
shows irrevocably that these enclaves 
belong to India and that Portugal has 
no business to be in them. They are 
no longer the overseas territories Zr 
the overseas provinces of Portugal. 
They are no longer the possesslbtis or 
settlements of a foreign power in this 
country, which they used to be before. 
In other words, the unity of Goa and 
India has been completely formed by 
this use of the word “enclave”. I am 
sure the Prime Minister has chosen 
the word deliberately and, I hope, ir
revocably.

I am happy to state—and I am sure 
each one of my colleagues in this hon. 
House has noticed it—that this debate 
has come forward with the greatf*st 
amount of goodwill and understan3|. 
ing and co-operation between all sec
tions of the House. Gone are the 
days when situations like those we are 
faced with in Goa used to produce 
acrimonious discussions, adjournment 
motions and so on and so forth. Noth
ing of that kind has occurred and this 
debate is now taking place, and I re
peat again, on the basis of prior under
standing between all sections of the 
House that it should proceed with
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(Dr, Lanka Sux^raxn]
4ignity. In fact, we in this House 
today are going to d«dicat« ourselves 
to tint cause of Goa irrespective of 
party or politics, and there is no divi> 
aton as far as opinion goes, as far af 
major policies ire  concerned, t>etween 
the Government benches and the rest 
of the House, (/nterruption) I am 
sure my hon. friend Sir H. V. Kamath 
will certainly make his contribution 
presently, and I hop« he will allow 
me now to proceed. There is no doubt 
about this that we in this country are 
now fully dedicated to the cause, the 
task, the supreme task, of liberating 
Goa and merging it with our own 
national territory. And this is notice 
enough to the world, if notice were 
xieeded, that there Is no question of 
any outside agency or power attem
pting to divide Indian ranks as far as 
the Goa question is concerned.

I am ihnt each one yf my col
leagues who participates in this debate 
will proceed with moderation and in 
a constructive spirit, because 1 am 
•ure then* are diflflculties in individual 
positions. 1 am not unaware of it. 1 
am sure my hon. friend, Shri Kamath, 
will bear me out that all the effort we 
have made in this country during the 
past two months with our all>parties 
national convention at Bombay, Cal
cutta, Madras and Delhi have been 
carried on in the belief that despite 
the existence of, shall we say, differ
ences in position, the broad objective 
is clear. The broad desire on the 
part of every single party to co-operate 
with each other and to come to
gether on the same platform has been 
completely fulftlled. X am sure this 
will be another earnest or indication 
uf the manner In which th<* muntrv 
would like to deal with the Goa que«- 
tion.

I know something of this Goa busi
ness, with the result that X am pre
pared to make two very general pro
positions which I am sure this Hou»e 
would like to examine and accept, pos
sibly. There it no question of any 
departure in the near future from the 
peaceful character of this Goa satya- 
graha movement. There Is a number

of misunderstandings on this issue, 
and I am glad to be able to say that 
the pr^ent pattern of the satyagraha 
movem«it will continue. Only, as the 
tempo is rising now,—as it has rtsen 
during the past two weeks in parti
cular—there will be more people 
going in, but the pattern will not be 
departed from, and X am sure that 
once this is understood, there will not 
be any difficulty between the various 
political parties represented here to 
come together on a general platform 
of approach to Goa. The freedom 
movement inside Goa is developing. I 
am glad the Prime Minister, for the 
first time, if I am not mistaken* has 
emphasised this aspect of the ques
tion. 2,500 Goans have gone under 
the jack-boots of the Portuguese, or 
shall I say, the Fascist authoriti*»s in 
Goa, Diu and Daman. And what is 
2,500 to 6.38,000 people? It is a pro
portion which is, I think, very honour
ably comparable to the jail-going we 
had been able to demonstrate for 36 
crores of people when the British 
were ruling over us. In fact I am 
here to say. and I am glad I have this 
opportunity of saying it, the Inter
nal movement inside Goa is strong, is 
growing, and it is time that this as
pect of the question is completely re
cognised both in India and abroad.

The result of that position is this. 
There is a movement of Goans' resfJ- 
tance inside Goa. Recently Indian 
satyagrahis have been entering Goa. 
Goans In India are also entering Goa. 
with the result that the confluence of 
this triune movement of internal resis
tance. of the marching of Goans 
in India into Goa, and the 
marching of Indian nationals 
into Goa, is uf Lrciuendou^ Importance; 
and I would emphasise only one pofht 
here, namely that as regards (To*, 
there is no difference between Goa and 
India or Goan and Indian. I am sure, 
once this point is established—as 
Prime Mmister was very clearly esta- 
blishirig yesterday through his state
ment—all the propaganda that Dr. 
Salaiar is making that thui is some
thing like an Invasion from India into 
Goa will be completely demolished.
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I am glad to note that the great 
Congress Party in the resolution which 
it passed last Friday has been able to 
take up a position which is a tremen
dous advance on the position so far 
available to this country. For the 
first time, the Working Committee of 
the Congress has committed the Goans, 
the Indians and the Government of 
India to this liberation struggle. I 
consider this is a position of para
mount significance to our country. 
Secondly, it has enabled Congressmen 
to go into Goa in their individual 
capacity. Not being a Congressman, 
I do not know the mechanism of ap
proach to this question. But from 
what I know, and I thii îc I know 
fairly a good amount of information 
about this particular aspect, the time 
has come when Congressmen will 
march into Goa. And I am glad to 
say___

Shri V. G. 
Hear, hear.

Deshpande (Guna):

Dr. Lanka Sundaram: I am glad to 
Say my hon. friend Shri V. G. Besh- 
pande has gone through the baptism 
of the fire, of being mauled in in Goa. 
One of our hon. colleagues Shri T. K. 
Chaudhuri is inside Goa today in 
Portuguese jails. Some of us from 
this House have already announced 
our intention to go into Goa. And I 
am glad to say—but I will not be In 
a position to reveal names today- 
some Congressmen, very senior Con
gressmen, have offered to go with us 
into Goa, with the result that the 
satyagraha movement which has so far 
been going on will have an all-parties 
character, and the principle of non
violence and the satyagrahTs going to 
Goa completely unarmed will l>e 
maintain!^

out satyagrahis into Goa, but more so 
for receiving those returned satyagra
his who are beaten up and thrown 
back into our territory and looking after 
their comforts and medical treatment 
I consider I must raise my voice In 
this forum and say that now that the 
satyagraha question has been com
pletely regularised, so to speak, on a 
national basis, greater effort must be 
forthcoming in this country to ensure 
that the comforts and medical treat
ment of satyagrahis who are going to 
enter into Goa in larger numbers in 
the near future will become possible; 
and I hope that something will be done 
in this matter. I am not suggesting 
oflScial agency for obvious reasons, but 
there are so many non-official agencies 
which can be harnessed to discharge 
this task. ,

Here, I would like to address two 
or three points to the Prime Minister. 
Apart from the steps taken so far, I 
am here to suggest very seriously that 
the time has come for the stoppage of 
trade relations with Portuguese en
claves in India, and between Portu
gal and India, and it should not be 
delayed. You would recall, Mr. 
Speaker, that even when the British 
were ruling over us in undivided 
India, for the sake of our national 
prestige and our honour, we had 
severed trade relations with South 
Africa, and I may say as a broad esti
mate Rs. 125 lakhs worth of favour
able balapce of trade had been thrown 
into the Arabian sea, all for the sake 
of maintaining our national honour. I 
need not quote that as a precedent, 
for we do not require any precedent 
as regards Goa. I would only u g g e  

that trade relations must be stopped 
forthwith. And this Is a matter for 
consideration by Government.

I would like to make a few points 
with respect to the satyagrahis. There 
is now an all-party Goan Vimochan 
Committee, which has come into exis
tence with that veteran Congressman 
Shri K. M. Jhade as chairman, and 
which is doing everything that Is pos
sible for not only placinif the satya- 
rraba movement properly, i.e. sending

The second point which I would likt 
to make is this. On all accounts, 
Portugal is now digging in in Goa, Diu 
and Daman. There is considerable 
amount of gun-running, international 
gun-running, into Goa. Our security 
services naturally keep an eye’ on 
these things. But we ^ v e  no .adequ
ate possibility or adequate opportunity
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of knowiAf the extent oX war prepa
ration, the amount of material, con
ventional and other weapons and 
atom , material etc. whkh are im> 
ported into Goa, Diu and Daman, 
which have a c c «» to the aea, as you 
know well. The reault ii that the time 
hm» come when our navy must be atHe 
to patrol these areas and And out WTiat 
is happening. The queation of a navai 
blockade or something Uke a naval 
blockade etc. are matters for decision 
by Government at the highest level. 
Our defence services, our Chiefs of 
Staff, will certainly say what they 
have to say. But at the moment I sm 
not going into that queation In deun. 
1 would only make one point in tMs 
connection, and that ia this. Our navy 
ia going for manoeuvres ail over the 
world. The right of the seas is avail
able to ua. Since we do not know 
what ia happening, let our navy move 
about outiide the territorial waters, 
three miles and a few yarda away, so 
to apeak, and let ua know exactly 
wha* la happening. We know, and wa 
have information, that some of our 
neighbour countries are actively giv
ing aaaistance in provisioning Goa not 
only with food aupplies but also with 
materiala of war and weapons. This 
k  a matter which has got to be exa
mined carefully, and I am sure the 
Prime Minister would look into It.

I would make an appeal to the 
Prime Minister to keep in touch with 
the International Red Crosa. an organ!- 
sation to which this country belongs, 
to find out what is happening to our 
prisoners in Goa= ThU U a matter 
which, on humanitarian grounds, on 
grounds which are accepted by all 
civUiaed naUons—I am sur« Portugal 
alao is a member of the Red Crtm  
Society, ss far as my knowledge goes^ 
han g^t to be tacliled immediately

finally, I would like to know whe
ther the Prime Minister is in a position 
to s#cure for our prisoners inside Goa 
treatment as prisoners of war. The 
House would recall that during the 
•aeond world war in particular, when 
commandoes were poured Into enemy 
territory, when commandoes 'iarried

lethal weapons on their bodies both for 
offence and for defence purposes, they 
were also treated as prisoners of war, 
whereas we from this country, sending 
our satyagrahis unarmed completely, 
were unable to get treatment as pri
soners of war. This is a matter for 
disctission at the diploniatic level. I 
am sure the Prime Minister would look 
into this question too.

The recent visit of the Prime Minis
ter to His Holiness the Pope has clari
fied once and for all the question re
lating to religion in Goa. Now I 
would like to know, if possible, from 
th« Prime Minister what has happened 
to his talks with the British Prime 
Minister and others, belonging to the 
NATO group of Powers, whether their 
good of&ces have been sought towards 
the solution of this Goa question on 
a peaceful basis, what exactly is the 
attitude of the NATO Powers which 
are supposed to be friendly to this 
country, whether they still cling on 
to that clause 14, I believe, of the 
NATO agreement and things of that 
sort, and whether our diplomatic 
offensive—I am using the word rather 
genetically—has yielded results, and 
whether we can look to some sort of 
intervention from these friendlv 
Powers towards securing the libera
tion of Goa and its integration with 
India.

Shri A. K. dhipaUn (Canx\auore): 
Yesterday we heard the Prime Minis
ter’s statement on Goa. The unani
mous feeling of the people of thu 
country, belonging to all parties ana 
persuasions, that Goa is a part of India 
and that it is the duty and the rigni 
of the people of Goa, the people 01 
India and th# Goveinment of India to 
strive for the liberation of Goa, wa* 
very well expressed in that statemenu

The issue of Goa today is a national 
issue. No Indian can remain quiet tUi 
Goa is liberated. That is the reason 
why there had been so much of 
national unanimity on this question. 
A  very strong movement comprising 
all thoughts and creeds has grown up 
In this country for the last one year.
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and it is becoming stronger and
stronger every day. Names of hund
reds of men and women who are 
ready to fight, to take part in the 
liberation movement, are coming
every day.

In spite of the terrible repression in 
Goa, these names are coming every 
day; it is a national pride and it also 
shows our glorious tradition. The 
Government have gone to the last 
limits of their patience. For over 
a year now, Parliament and this coun
try have heard with rising indignation 
of the repression in Goa and the treat
ment that has been meted out towards 
the satyagrahis by the Portuguese 
A.dministration. In spite of the re
quest and the declaration of the Gov
ernment, the Portuguese Government 
did not even try to negotiate, and 
banged the door of negotiation. Under 
these circumstances, we fully endorse 
the Government of India’s conclusion 
that the existence of the Portuguese 
Legation in New Delhi serves no pur
pose, and we welcome the Prim* 
Minister’s announcement that the 
Portuguese Government has been ask
ed to close it by 8th August. Thi.s 
is a serious warning to Portugal, it 
also shows that the Government of 
India’s patience has reached its limit 
and they are now preparing to see 
what further action can be taken. The 
people of Goa and India are watching 
to see what is the next step that the 
Government of India would b« taking 
in this matter.

One does not tmderstand why Portu
guese imperialism is behaving so in
solently. We cannot understand wny 
it is incapable of studying the course 
of history and understanding the 
drastic changes that have been taking 
place in this country for the last so 
many years, it might have forgotten 
the history of our country when we 
fought against the British and the 
French lately. Does the Portuguese 
Government think that we who have 
fought against the British and the 
French have become so weak today 
that it is impossible for is  to liberate 
Goa? It is only a very very small 
area compared with the other part of 
India. *nie recent Bandung Confer

ence is the best example of the deter
mination of the Asian people to see 
that colonialism will not be tolerated. 
Even today those powers who have 
colonies under them, and who are even 
fighting against those who are fighting 
for freedom in those places, even they 
will not openly say today that they 
are supporting colonialism. The 
world has changed, people have chang
ed and the outlook has. changed, but 
the Portuguese Government has not 
changed at all and it is even today 
blind and deaf to the realities of t.. • 
situation and to the changes that are 
happening and that have happened all 
over the world.

I do not want to explain what is 
happening in Goa because everyone 
of us knows that. It shocks all civi
lised nations in this world. There ax« 
barbarous attacks on satyagrahis. 
When they fall down, soldiers with 
nails on their shoes jump on them; 
they shave their eye-brows and also 
their heads. This is the treatment 
that is meted out to satyagrahis. One 
would be surprised to see that in 1955 
Such things are happening and such is 
the treatment meted out to satyagra
his. Not only that. They say that ;t 
is the Indians and the satyagrahis who 
are violent It is the Portuguese Gov
ernment that IS responsible for every
thing that is happening L* Goa today 
and if it continues to treat the satya
grahis like this, if it continues to be
have like this, certainly many more 
things will happen and it will be the 
Portuguese Government who will be 
responsible for all that and it w ill be 
blamad by the whole civilised world.

While paying a tribute to the free
dom fighters and those who are in
side jail—an hon. Member of this 
House also is inside jail—we whole
heartedly and sincerely support all 
actions now taken by the Government 
which strengthen the Goa liberation 
movement At the same time, we ap
peal to the Government not to tie the 
hands of those v'ho fight for freedom. 
Nothing should be done, directly or 
indirecly, which would discourage th« 
liberation movement and demoralise 
the people, who are coming in thou
sands to take part in ihlt struggle
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t n̂d even to sacrifice their Uvec lor 
this cause. Whatever may be the in
tentions ot the Government* we regret 
to say that the restriction on mass 
satyagraha is a denial of the right of 
the people of this country to take part 
in the struggle for freedom, and such 
restriction on mass iatyagrana will 
certainly weaken our movement, and 
only strengthen our enemies. We re
quest the Government to march for
ward taking stronger and more effec
tive ttwtmureM, including economic 
sanctions. We also feel that if a situa
tion arises, and if the people o( thijt 
country desire that it is necessary, the 
Government will even have to resort 
to police action in order to vindicate 
the honour of our country. I am jtfre 
the people of Goa, the people of Indtu 
and aH civilised nations in the world 
will rally behind this Government s<» 
that Goa may be liberated and that 
part of the country merged with Indira 
rhe will and determination and the 
united action of the people of Goa and 
India, as well as of the Government 
of India, wtU certainly grow stronger, 
and it will be «  mighty, Irresiitible 
force whkh will liberate Goa In tht* 
Immediate future.

Acharya Krlpalani (Bhagalpur cum 
Purnea): Yesterday the Prime Minis
ter In his statement on Goa gave a 
very clear and lucid exposition of 
what la happening there and what \$ 
likely to happen This is good so far 
as It goes, but I mn M r̂ry the Prim« 
Minister gave ua no indication of 
what the Government prop<m« to do to 
lolve thi# problem or what the Gov
ernment want the people to do, I am 
not here to advise the Government. I 
ran on?y analyne the •Ituatlon.

It has often been said that the que^  ̂
tlon of the independence of Goa nr 
the Goan struggle is primarily the 
concern of the people of Goa. 
may be true if the Goans wanted their 
independence apart from India as 
an UK)lated piece of territory. But 
what the Goans want la integration 
with India. Therefore, I submit that 
the Goa î struggle is only the last 
stage In the national struggle for

Independence. We fought for the 
freedom of the whole of ladia and 
not any part thereof, and we cannot 
allow any part of our territory to re
main under foreign yoke, under colo
nial rule and think that we have 
attained complete freedom.

It is a fact which nobody can deny 
that geographically Goa is in India 
and our interests—political, social and 
economic—are identical; even our cul
tural interests are identical. How 
then can this portion of territory be 
allowed to remain outside India? 
Moreover, the Goans themselves find 
opportunities for their fulfilment and 
advance more in India than in Goa. 
Talking about the Catholic Church, 
there is no high dignitary in the 
Church in Goa who is a Goan, but 
in India, 25 per cent, of the bishops of 
the Catholic Church are Goans, and 
recently we had the only Indian 
Cardinal of the Catholic Church, and 
he is a Goanese. Goanese occupy high 
positions in the administration of 
India and also in the economic and 
industrial life of the country.
3 r M.

The whole economy of Goa depends 
on the remittances that arc sent from 
time to time from India. Therefore, 
the question should not arise whether 
we are as much interested in the free
dom of Goa as the Goanese themselves. 
I think occasionally the Government 
themselves have admitted that the 
independence of Goa ts a problem not 
concerning the Goanese alone but also 
the people of India and the Govern
ment of India as representative of the 
people of India This identity of in
terest was very powerfully expressed 
hv the Prime Minister a few days 
back in a Press conference; in great 
Indignation and almost in disgust he 
said that '‘there is nothing more 
scandalous on God's earth today than 
the Portuguese occupation of Goa. 
They cannot and will not hold on to 
Goa; let the whole world take notice; 
let the Atlantic Powers take notice 
that we will not tolerate any nonsense 
about Goa from whatever quarter it 
comes.** This shows that Goa and
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India are one and also shows the 
determination of the Government of 
India to bring about this oneness in 
the political field.

What then is the hitch? I am afraid 
the hitch is the one that has existed 
throughout the centuries in the minds 
of the sensitive, in the minds of high- 
minded kings, rulers and politicians. 
It is this—whether even in the inter
est of justice, in the interest of the 
rights of the people, violence can be 
used and war can be made an instru
ment of state policy. This is the same 
dilemma which is presented to us in 
the Gita when Arjuna was faced with 
the problem of killing his kith and kin 
and his revered gums. This is also 
the problem that has been dramatised 
by Shakespeare in Hamlet—‘to be or 
not to be’ was not the question. There 
was a previous question. The ques
tion of to be or not to be was a q«es- 
tion that arose after. The first ques
tion before Hamlet was whether, in 
the cause of justice, in the cause of 
the rights of the people, in the cause 
of his own rights, he was to kill hLs 
step-father; that was the question. 
Frum that arose the second question 
because he was confused and could 
not solve the first question properly. 
From that arose the question of being 
or not-being. The primary question 

was, and will remain, I am afraid, as 
long as the world lasts, whether we 
can use violent means and war, with 
all its terrible consequences, for right
ing wrongs.

We know the solution that was 
offered by the Gita. It says that we 
cannot but carr>’ on the work of the 
world; the organisation of the people 
must continue and a person placed in 
a high position has got to do his pain
ful duty, but his attifnd#» of mind 
towards the performance of his duty, 
has to change. That attitude has to 
be one of unattachment; that attitude 
has to be that whatever happens he 
has to remain calm, neither elated by 
success nor depressed by failure. This 
is the solution of the Gita and 1 .op
pose no better solution can be offered.

In India are we as a nation pledged 
to non-violence? U the Indian Gov

ernment as government pledged to 
non-violence? So far as I  know, the 
Indian Government maintains an army 
and it wants it to be more and more 
efficient. Not only that. It encour
ages the citizens to learn the art of 
war for any emergency. Further 
wtLCD occasion has arisen, we have 
used our armed forces as we did in 
Kashmir and in Hyderabad. We also 
participated in the U.N.O. discussion 
about North Korea and South Korea, 
and we had no hesitation to declare 
that North Korea was the aggressor, 
knowing full well that that would lead 
to war and that war might develop in
to a world war. Therefore, we can
not say that we as a nation are pled
ged to non-violence.

But often our Prime Minister has 
told us that war solves no problem. 
He is a student of history and lie has 
written a book on world history, a 
comprehensive book. I do not know 
how it can be said that war has solved 
no problems. War has solved many 
problems in the world. The unifica
tion of nations was due to civil and 
external wars. Independence move
ments throughout the world had to use 
weapons of war and violence. Except 
for the Indian struggle, all the pre
vious struggles for independence have 
been violent. (Interruption). To 
say that war is no solution to any pro
blem, I am afraid, is a half-truth. It 
is just like a proverb. It is true that 
war as it is fought today with atomic 
weapons, total war and global war are 
no solution to any problem. But to 
say that there are no distinctions bet
w een war and war is to say that there 
are no distinctions between what we 
eat and what we refrain from eating— 
the vegetarian knows that vegetables 
have life, but he does not make logical 
divisions but makes practical divi
sions; he takes vegetables and does 
not take meat. The meat-eater does 
not go to his logical conclusion but 
makes practical divisions. He takes 
meat of animals and not of men. The 
world has to make practical distinc
tions between war and war. What 
kind of war are we thinking of here? 
We are thinking of a little pocket. 
Portuguese pocket, of Goa. Are we
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(Atbarra KHpiilanl] 
thinkiAif of a global war? Are we 
talking cf a war to be carried on with 
atom bomba or hydrogen bomba? We 
are talking of a war that wm bt» in 
ita limited icope» that will be foui^t 
with orthodox weapon*; and wc know, 
there is no poaaibiltty of ita extension. 
Even if there was a possibility of its 
extending beyond Ita scope.....

Mr. Speaker: He has got two 
minutes' time left.

Aeharya Krlpalaai; X cannot ftnish 
within two minutes. I rarely speak 
in the House.

Mr. 8p«Uier: He can just give his 
suggestions for the solution of the pro> 
blem.

Aeharya KrtpAlaai: The Prime
Minister must be given credit that he 
has seen to it that this war will iiot 
spread and that the Portuguese are 
jioUtid. He met ^  Pope and he *got 
from him the declaration that religion 
had nothing to do with the question 
of Goa. Russia and China have al
ready declared in favour of our rights 
te Ooa. Then, the United States Con
gress has declared that in future th#lr 
policy will be for the liberation of ^ e  
eolonial people. Trance has already 
declared herself in our favour by ren
ouncing in India its possessions. The 
only big power that has said nothing 
as yet is our friend, the English. And 
we are in the Commonwealth. But 1 
am sure that the English will not dis
turb themselves so far as Goa is 
concerned.

Let us leave aside this question of 
war. The problem that rose in the minds 
of sensitivf rulers, kings and politicians 
in past centuries exists no more today. 
It was solved by Gandhiji in such a 
way that this question need not arise 
at all in any sensitive mmd. He gave 
us a substitute for war. He gave us 
the technique of satyagraha. l i  we 
use this technique of satytgraha, if 
we use this technique of non-violent 
r^^stance. I^e question of the evil 
consequence# of war need not arise in 
any sensitive soul. We have 
a method for righting wrongs. Last 
year the peoK^e wanted to use the 
weapon of mass satyagraha. The peo

ple of India did not want individual 
satyagraha. When all preparations 
were ready, the Government at the 
last moment prohibited mass ^tya- 
gri^*a. Therefore, the present sym
bolical satyagraha was organised and 
has been going on. But I say this 
symbolic satyagraha must go furtlier 
if it has to prosper and if it is not to 
trHier away, as every such symbolic 
satyagraha fades away. I suppose the 
Government wants, even for diplo
matic purposes, the satyagraha move
ment iji Goa to continue and not alto
gether to stop. If they do not want 
it to stop they have no choice but to 
allow the people to expand the move
ment. Not only should they not stop 
the people from going but they them
selves should be the leaders of the 
satyagraha, if they want to eschew 
war. I say, either you have a limited 
war with orthodox weapons—it will 
be just as in Hyderabad^—or you have 
satyagraha. There is no third way 
that I can see. But I tell you that 
even a limited war would be as near 
satyagraha as possible, because, I 
remember Gandhiji saying that the 
fight of Poland against Hitler and the 
fight of the Chinese against the Japa
nese. were the nearest approach to 
Satyagraha. I know today it is possi
ble to quote Vinobha against Oandhiji 
as it is possible to quote Gandhiji 
against Vincbha as was recently done 
by the Governor of Bombay But the 
word« of the Master are quite clear. 
He considered legitimate violent resis
tance as near to satyagraha as possi
ble

Mr. Speaker: The hon. Member wiU 
realise that there are a large number 
of p^p le  anxious to speak. He had 
already exhausted his time and I h^ve 
allowed him four more minutes.

Acharya Kripalani: Government
then^selves said that Gandhiji had 
sanctioned the use of force for driving 
away the marauders from Kashmir. 
Dr. Salazar and those who are acting 
under his Instruction* are no better 
bccause of the atrodties they had 
committed and they are likely to com
m it The Goa problem must be aolv- 
ed and Its solution brooks no delay.
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Government have to make their choice 
and mobilise public opinion. It is not 
fit for a mighty Government to shirk 
its responsibility. If it does the result 
w ill not be peace, but rather greater 
violence. It may be that the Goan 
movement will go imderground and 
conspiratorial violence is worse than 
w-ar because it is unregulated.

The Prime Minister thinks that it is 
not consistent with our dignity that a 
mighty kingdom like India should 
crush a fly like Portugal But this fly 
is a very poisonous fly; it attacks in
nocent people. I shall give here what 
they have done in this one year. They 
have imprisoned 2,500 people and 110 
people have been awarded punish
ments of 900 years* imprisonment—the 
maximum punishment being 38 years. 
There is no end to lathi charges and 
there is no end of beating of our peo
ple; even women have been molested. 
Therefore. I say that the Government 
has to make up its mind and whatever 
it does whether it is a limited war or 
whether it is a police action, whether 
it is satyagraha—I can assure them 
that the country will be with them. 
The country cannot be with them if 
no action at all is taken and they 
rely merely upon diplomacy.

Shrt GadgU (Poona Central): Mr.
Speaker, I am very happy to note 
that there is j>erfect unanimity in 
the objective so far as the Goa ques
tion is concerned, and I am hoping 
that there will be some understand
ing in the methods by which tiiis 
problem has to be solved. Acharya 
Kripalani referred to violence and 
non-violence. I shadl deal with that 
later on not from any theoretical or 
dogmatic point of view because he 
is in a way wedded to the dogma of 
non-violence and I am not. But I 
shall give my leasoim in a very prac
tical manner why I consider resort 
to violence at this stage or at least 
for a pretty long time to come im
practical. Meanwhile. I would like 
to let the world know this. Dr.

in November said that Goa 
was not a matter of reasonable as
piration or an imperial necessity for 
fpHia but of i>ersonal ambitions or 
party whims In which the Prime

Minister let himself be involved. One 
who had listened to the discussion 
just now will be convinced that it is 
not for any party purpose or for the 
advancement of any political party 
that Government has taken the atti
tude it has taken. In fact the move
ment for liberation of Goa is itself a 
step in the process of evolution of 
history and if anything was done in 
1&46 it was in anticipation of that 
evolution. Today the process of 
evolution, of completely freeing this 
great land, will continue and the strug
gle that had been started in Goa will 
not stop till it is crowned with success. 
As to that, I have not the slightest 
doubt.

Now the attitude taken by the Portu
guese Government is very difficult to 
understand. But there is some logic 
in it none the less. In November 1954, 
Dr. Salazar said that either they must 
transfer sovereignty or the situation 
in the Portuguese territory in Goa 
must be such that the unanimous, 
strong and unbreakable will on the 
part of the people of Goa should make 
it impossible for the Government to be 
carried on there. That situation is 
growing fast and it is wrong to say 
that this movement is being sponsored 
for any political reason or for party 
purposes. It is spontaneous as has 
been made clear by the resolution of 
the working conrmiittee it is the duty 
of every Indian to support its cause of 
freedom because Goa is part and 
parcel of this country whether it is 
from the point of history, geography, 
culture, this, that and the other.

Now, the question is: how is this 
problem to be solved? There is no 
need to convince this House or any 
Indian that Goa is part of India. Dr. 
Salazar has said, there cannot be any 
negotiation if India wants to discuss 
the question of transfer of sovereignty. 
I should like the Government to make 
it clear when the stage for negotiation 
comes that the question of sovereignty 
is net Si question to be argued; it must 
be assumed. The point for negotia
tion is, in what way, in what stages 
and with what safeguards sovereignty 
is to be transferred. In this con-



8505 Situation in Goa 26 JULY 1935 SUuaiion in Goa---- - 8506

(Shri GadgiL] 
n ^ io n  I remember what Imte Shri 
MotiUl Nehru said when he was told 
by many people that he should go 
before the Parliament and plead the 
cause of Indian freedom. He said. 
'^Indian freedom is not a matter to be 
argued. It is a matter that must be 
assumed to be true; assumed to be 
valid and the only question that î  
open for argument is in what way and 
in what manner it is to be transfer, 
red.** Therefore, when the stage corner 
for negotiation—it is k>ound to come— 
at that stage the point must be made 
clear that there cannot be any argu
ment about sovereignty. The 
sovereignty of Goa belongs to the 
people of Goa who are part and parcel 
of the Indian people.

As regards how the Governmenf 6f 
india will act in those circumstances, 
evidence has already been given when 
French territory in IndU was trens- 
ferred. Whatever legitimate rights as 
"egards culture, language and reltglon 
have been guaranteed there—and I 
have not the »iHghte«t doubt because 
the Prime Minister has made that 
abundantly clear—wiU be guaranteed 
here. Now, so long negotiations do not 
start the struggle that has been start
ed must continue and I am of the 
view thit it would he wrong at this 
stage by any scale or mianner of that 
struggle to give an opportunity for the 
possibility of that satyagraha being 
changed into something which iŝ  not 
peaceful. Therefore, we must move 
with caution. Truth is on our side. 
The whole course of history is on our 
side. And, what ia far more important 
Is that whst is happening in the world 
today is slso on our side, Acharya 
Ki^p«Uiu that no proM*»m w»!« 
solved by war. 1 am sorry, what he 
said WS4. that no problem was solved 
by war was the statement by the 
Prime Minister with which he dis  ̂
agreed and I am surprised because he 
la a great authority on Gandhism, If 
there Is anything which distinguishes 
Oandhijl's contribution to world philo
sophy It is this: that all problems can 
be solved peacefully. Today the 
world opinion has taken a revolu

tionary turn. Up till last week every
body thought that there was nothing 
like an alternative except a decision 
on the battle field. I do not go to the 
length of saying that those people who 
have been doing all sorts of violent 
thingi* ai*d indulging in war have sud
denly become saints. No. But, a con- 
sciousnejis is gradually growing in 
them that there is a better alternative 
which will give far more enduring 
results. And, when at this moment 
this (»ychological change is taking 
place, will it be wisdom, will it be 
even good from the point of view, not 
of principle but of expediency, that we 
should go in recklessly for something 
which is not a peaceful method? 
Therefore, I suggest that we should 
continue in the non-violent manner in 
which the satyagraha is being conduct
ed and I am glad some of the Mem
bers have spoken very appreciatively 
about what individual Congressmen 
have been doing. I am also glad that 
some of them have for the first time 
m their parliamentary life in this 
period spoken something appreciative 
about the Government.

Shri S. 8. More: That is Geneva
atmosphere.

Shri GadgH: What I want to say is 
that you watch the actions of the Gov
ernment and suspend vour Judgment 
for some time. The Vidur Siti has 
defined a pandit as follows;

^ ^  «rf?Tr TW ff \r

"whose future actions, advice or con
sultation is never published, but who 
is known to the public bv the act he

And, when this Government is headed 
by a Pandit* we should naturally 
expect that—leave aside the words 
and sttftementji. take the deeds—some
thing good will be done. In the course 
of the last few days what the Govern
ment has done with respect to the 
transport and with respect to the 
closing down of the Legation, do 
constitute something of a new trend;
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something of a review of the policy 
which has been followed so far.

But, the main point I want to urge, 
Mr. Speaker, is: let us not be provok
ed into wrong action or a wrong step 
I f that is done we will put ourselves 
in the wrong box not only in connec
tion with the small problem of Goa, 
but with respect to the great and high 
work we have been doix ĝ in the 
international field. Not, that I claim 
that India is the author of the entire 
policy, but the contribution of this 
country through our great Prime 
Minister is not small. Therefore, let 
us see that what we do is consistent 
with what we preach and practise and 
consistent with the trend and tone of 
the public opinion as has recently 
expressed itself. Let our enthusiasm 
not exceed our judgement and our 
actions, our principles. And, when for 
a long time we do not succeed, do not 
believe that success is not available. 
One fine morning it is not impossible 
that we will read the news that Goa is 
even jurisdically and legally part of 
this country. Till that let us do what
ever we want to do calmlv with a 
perfect understanding and with the 
unanimity that has been shown today. 
I f  that continues that itself is a 
guarantee of our ultimate success.

Shri Kamath (Hoshangabad): Where 
is the unanimity?

Shri Gadgil: In the end I want to
say this that there are other powers as 
appears from the press reports who 
are trying to take imdue advantage 
of the situation. Let me not warn 
them, but let me tell them that they 
will be acting very short-sightedly and 
in a very unstatesman-like manner 
for a little temporary advantage they 
lose what is far more important from 
their own point of view and from 
the point of view of the 
world. Let u« mobilise the 
world ooinion and if at all after 
quite a long time—I do not want to 
specify years, months or weeks— we 
come to the conclusion—I mean the 
people of India come to the conclusion 
— t̂hat there is the necessity to depart 
rrom our policy of peaceful approach.

negotiation, this, that and the other, 
and if any such step is taken then the 
whole world opinion must say: "What 
else India could do because Portugal 
was so stupid, so blind and so out of 
tune with the world opinion?’* T ill 
that position comes and that position 
is nothing new to Indian philosophy, 
we should wait. We have it exempli
fied in Mahabharata. The Kauravas 
refused to give Pandavas even so 
much as a grain and in the end what 
happened, everybody knows. There
fore, if we believe in our national 
motto then
I have not the slightest doubt 
that victory is certain and is as
sured by the unanimous support that 
has been given by the Members of 
this Parliament.

Acharya Kripalani: Sir, on a point
of explanation. I did not want to inter
rupt the speaker at the time he was 
speaking. I never said that violent 
action should be undertaken. I only 
said that there are two courses of 
action—either violent action or satya- 
graha—and if satyagraha is to prevail 
the Government itself should lead the 
movement.

Shri Kottukappally (Meenachil): 
Sir, the Portuguese possessions in 
India should merge with the Indian 
Republic in the interests of the people 
of Goa, Christians and Hindus. The 
Goans will thereby get a fresher, freer 
and fuller life and wider scope for 
association with the Indian people. 
They will have opened up before them 
larger opportunities of Government 
service and employment In Indian in
dustries and trades.

With Goa’s broken coast-line and in
lets and facilities of communication, 
Onn ran rertalnlv develop in shipping 
and commerce much more under the 
Government of India. Goa has rich re
sources of iron and manganese ore. It 
rail grow as a centre of steel industry. 
There are also there wider possibilities 
of developing the fishing industry. In 
the matter of agriculture, Goa has re
mained backward and ha' been a 
deficit area so far as food is concerned. 
The people of Goa and the other two 
Portuguese possessions depend for



«309 S^uatQntin. Goa "2« JU LY 1955 Situation tn Goa S5 1 O

[Shri Kottukappaliy.] 
their foodstuffs and their finance mostly 
os India. With the help of the Inaian 
Government agriculture can expand in 
these territories and the people at 
large become more prosperous. There 
are already large numbers of Goans In 
the Government of India service and 
in business in Bombay, Calcutta. Delhi 
and Madras, Estrangement of relations 
between the Government of India and 
the Portuguese Government will be 
disadvantageous to the people in the 
Portuguese possessions. It would profit 
little the people of these areas to be 
united with a country 5,000 milej away.

Even during the reign of the British, 
Goa was not considered as a foreign 
territory. The Identity of the people 
of Goa with the citizens of India was 
fully recognised even at that time and 
the people of Goa enjoyed the same 
privileges In India as Indian citizens 
themselves. In a way, the people of 
Goa enjoyed greater advantages in 
India than even the citizens of the 
Indian States. Indian nationals of 
Goan origin were eligible to apply for 
all Government posts Including po ts 
in the Defence Department. That 
position continues even today. We 
have in our services, particularly in 
the Defence Services, Indians of Goan 
origin In large numbers, some in key 
positions. There has never been a 
suggestion in any quarter Indian. 
British or Portuguese, that they are 
aliens. Goa is part of India geographi
cally, historically ana racially and 
the people of Goa are as much Indians 
•s any in other parts of India, Any 
•rgument that people in Goa are 
European Portuguese nationals is 
ridiculous, absurd and unbelievable 
on the facsj gf U.

W f repudiate Dr. Sal^^ar's stAntl 
that Portugue,He armies and arma 
ments are required to sustain Chris* 
tlanity in Goa or Indin. Christianity 
was preached^ spread and flourbheil 
in this land 1.500 years before the 
Portugu^^ people hoard of û . Tlie 
fact that Christianity existed in this 
land for 1.90ft arears Is the guarantee 
that for another 1.900 years after

Dr. Salazar and his men have gone 
from this land. Christianity will grow 
and flourish here.

It is a sacrilegious insult to the 
religion of Lord Jesus Christ that it 
requires Portuguese arms and arma
ments to uphold it. The goupel of 
Jesus was not based on armies. It 
preached peace to ail men. In the last 
hours of his life Jesus declared to 
his chief disciple, St. Peter, that 
those who take the sword shall perish 
by the sword. Christianity conquered 
Rome and Greece and many places 
on the earth not by the sword but by 
the virtues of its saints and the blood 
of its martyrs. Christianity shall 
endure, Portugal or no Portugal, so 
long as men and women on earth seek 
God, truth and light and peace of 
soul.

In the Indian Republic there are 
more Christians than all people in 
the European Portugal put together, 
for the population of Portugal is just 
eight and a half millions. The entire 
population of Goa which is only six 
lakhs does not number as many 
Christians as in Travancore-Cochin. 
If the Chri'tians in India can live in 
peace and harmony with the rest of 
their fellow-citizens, why not the 
.small number of Christians In Goa, 
after the Portuguese are gone?

Portugal has not kept all its posses
sions it had in India. Cochin was at 
one time under them. So was Bombay 
and Bassein, In the period 1580— 1640, 
Portugal itself was absorbed into 
Spain and so wa^ Goa. Even Goa, 
Itself, since the days of Albuquerque, 
has changed hands several times. It 
went into the hands of Spain in 1580, 
of British In 1800 and then again of 
Britain in 1308 on the invasion of 
Portugal by France.

The Catholic Church saw early 
etmugh the events that were coming. 
It removed the right of Portugal to 
have its ecclesiastical patronage over 
some of the dioceses in India by a 
treaty entered Into between the 
Vatican and Portugal in May. 1928.
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Portugal had to agree to lorego this 
right known as “Padroado” . His 
Holiness the Pox>e has told our Prime 
Minister that the merger of Goa into 
the Indian Republic is no religious 
issue and that it Is absolutely political.

The Christians and Catholics in 
India stretch out their hand ot
fellowship to people in Goa and offer 
them all help and best wishes in their 
fight to free themselves from foreign 
yoke. The Goans are a people
devoutly religious and well-known for 
their refinement and their exquisite 
taste in all arts, especially music. We 
offer them our cordial greetings and 
long and pray for the day when they 
will be one and united with their
brethren across the border.

The Western nations like Holland. 
France and Britain had territories in
India. But Portuguese possessions
alone remain. It was thought that as 
the British and French left India, 
Portugal will al.-o quit this land in 
good grace. I still believe that wisdom 
will dawn on the people of Portugal 
and their rulers and that they w^uld 
follow the foot-steps of Britain and 
France.

Goa is dear to the Christians in all 
lands and particularly to the 400 mil
lion Catholics in all countries on 
account of the sepulchre of St. Francis 
Xavier. But Portugal should not for
get that we have in Madras the 
sepulchre of St. Thoma.«?. one of the 
twelve disciples of Christ intact and 
honoured for nineteen centuries and 
that St. X av ier hinvjelf while living 
prayed long for light and guidance at 
that tomb of St. Thomas.

His Eminence Valerian Gracias, the 
Cardinal of India and His Grace Arch
bishop of Delhi Monsignor Fernandez 
have stated in unmistakable terms 
where the Christians in India stand on 
th is issue. I call upon th(fe people in Goa 
to stand by India as the ancient 
Christians in Kerala did during the 
Gandhlan days, and hold high the 
banner of freedom. May the grace of 
God be with them durinq the di.Ticu’t 
days fihe . J  and at all tim e..

Shri Frank Anthony (Nominated— 
Anglo-Indians): My hon. friend
Dr. Lanka Sundaram referred to the 
fact that there had been an all-party 
convention on Goa and that there has 
been a resolution adopted unanimously 
by that convention at Bombay, 
Madras, Calcutta and finally Delhi. 
But he did not disclose the contents 
of that resolution. That resolution 
asked the Government of India to 
make a final attempt to negotiate 
with the Portuguese authorities for 
the peaceable integration of Goa with 
India failing which it further asked 
the Government to take suitable sanc
tions in order to remove the last 
vestiges of colonialism from India. I 
know that there have been many 
persons who have been critical of that 
resolution as being somewhat weak 
and halting. They have felt that it 
was purx»seless for the Government 
to attempt to negotiate with an 
administration which refused to nego
tiate or even to sit around a table 
and to discuss the matter. The same 
people are critical of the attitude and 
the policy of the Government of India. 
They feel that the policy of the 
Government is hesitant, is halting 
and iiS weak. But I believe that all 
these critics have failed to see the 
whole problem in its proper perspec
tive and setting.

The problem of Goa is compara
tively a small problem. As my hon. 
friend, Shri Gadgil, has pointed out, 
because of India’s policy of seeking 
solutions to international problems by 
friendly, peaceable methods, I believe 
with him that India has vastly 
increased her national prestige. Not 
only that; because of her policy of 
.seeking solutions in a peaceable way, 
it has been given to India to play an 
increasingly vital role in lessen^n?; 
world tensions.

I believe that the policy that the 
Government is pursuing today i: con
sistent with the policy of restraint and 
dignity and is in consonance with the 
position of a great pov/er. Unfortu
nately there is a likelihood that 
India’s restraint, her patience and her
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dignity may be miitaJwm for weakness 
In certain quarters.

May I In pasting make a reference 
to the role of the Prime Minister in 
this matter? X have seen comments 
in the Portuguoie press and I regret 
to fay in certain sections of the 
Wettam presa, the Prime Minister hiis 
been not only vilified, but perhaps 
abused. He ha* been accused of inrit- 
ing Indian public opinion unneces
sarily on this issue. On the other 
hand, I believe that the Prime 
Minister hat held Indian public 
opinion on the le&sh In this matter. 
I believ,. that he alone has the necc* 
sary stature and command# the 
nacea'ary respect to contain Indian 
public opinion. If the Prime Minister 
released his hold Indian public 
opinion would overflow into and over 
Goa. As I have suld t t^Hevt? the 
problem could be solved if Indian 
public opinion was left to itself. Goa, 
I believe, is too small a territory ana 
the Portuguese too puny a power to 
re<tuir« a country tiic« India to resort 
to police action. For anyone .to l>̂ Uev»* 
that Goa can continue to remain a 
Portuguese anclave on Indian soil ts 
to live in a world of wild and hopeless 
Illusion. I had the privilege of presid* 
Ing over the All Parti«i Goa meet inn 
at Bombay and I know how the Goan 
thamselves feel about it. They regard 
Goa as a symbol of colcmialism. The 
Goans themselves realise that for 
anyone to believe that the Portugues«! 
rule ran be perpetuated in Goa ts to 
attempt to fly in the teeth of history 
becauae everyone including the Goont 
knows that history is on the mirch 
In resurgent Asia today. And in 
resurgent Asia which includes a resur
gent India colonialiim cannot nnd 
will not be tolerated I feel that the 
only path r.ot only of statesmanship 
but of sanity i« for the Portuguese, 
and perhups to a certain extent for the 
Western demorraries. to negotiate with 
India, t feel that it ia the duty of the 
Western democracies to bring pres* 
sure to bear on Portugal in this 
nnatter, unless of course both America 
and Britain hav« forgott«j the recent

lessons of colonial history, I believe 
that the longer the Portuguese remain 
in Goa. the longer they resort to re
pression. the longer they create 
bittemesg the greater the injury will 
they do to the cause of democracy in 
Asia. And I say this with regret that 
American diplomacy has not .suffi
ciently appreciated Asian psychology. 
The tenderest part in Asian psycho
logy today is its instant and indignant 
reaction to all forms and expressions 
of colonialism and racialism. There is 
a feeling, it may not be justified, that 
the Portuguese are behaving stupidly 
and arrogantly because they are receiv. 
ing sub ro$a encouragement from 
some of the Western democracies. 1 
do not know whether that feeling is 
justirte«l, but the longer the Portuguese 
continue to be arrogant and stupid, 
the greater will that feeling spread in 
India and it may take the form of a 
certain amount of hostility to the 
Wegtern democracies.

Sir, it is a cynical perversion of 
facts for the Portuguese to say that 
they are slaying on in Goa in order to 
protect the Goan Christian.. If the 
Portuguese were really sincere in their 
professions of solicitude, they would 
have been the first to start negotia
tions for the integration of Goa with 
India. If the Portuguese were really 
interested in the wellbeing of the 
Goan Christians, they can negotiate 
with India and get th© most ample 
guarantees that India would be pre
pared to give to the Goan Christians. 
So long as the Portuguese hold on to 
Goa and continue to leave an increas
ing trail of bitterness, so long will 
they do a disservice to the Goan 
Christians, because there will always 
be the danger of that bitterness spil
ling over and reflecting on the Goans. 
A deliberate canard in the Portuguese 
press an<i expressed In some sections 
of the Western press Is that the Goans 
are not only not in favour of integra
tion, but they are against it. The 
Prime Minister ha  ̂ already given us 
details of the fact that there is a 
reign of terror in Goa and in spite of 
this reiaa of terror, some two thou*
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sand Goans have faced jail with all 
its concomitant horrors. Another lie 
which I wish particularly to nail to 
the counter is that, the Goan Christians 
are not only indifferent to, but are 
hostile to integration. I had the oppor
tunity about two years ago of touring 
Goa and met a large number of Goan 
Christians. Recently in Bombay I met 
the leadero of the Goan people, parti
cularly the Goan Liberation Council 
consisting of 5 e  most responsible, 
well-placed and highly educated Goans. 
Not only that, I also met a largi? 
number of Goan priests and they were 
all unanimous that the sooner thr 
integration of Goa with India takes 
place, the better it would be for the 
Goans an^ 5 e  Goan V 5 P w  They 
gave me the names o( those who have 
suffered under Portuguese rule and 
they showed me that it was the Goan 
chrijtians who had imposed on them 
the most savage sentences, sentences 
ranging from 20 to 28 years. Every 
Goan that I have met has told me 
very clearly that he is under no illu
sion as to the status of Goa, he knows 
that it is part of India and they are 
Indians. He also understands that in 
the present scheme of world racial 
values, no Asian can ever expect to 
be treated as an equal with an Euro
pean under a colonial regime. That is 
why the Goan people are anxious to 
see this problem resolved as early as 
possible. There are certain anxieties 
that they have. But, those anxieties 
do not stem from any doubts as to 
whether they are Indians. Their 
anxieties are purely at an economic 
level. The Goanese economy is poor 
and undeveloped. They manage to 
scrape out a living from their poor 
economy. A j I told them, the Prime 
Minister has given categorical guaran
tees. Not only that. Th#» Indinn Con 
stitution contains categorical guarantees 
in respect of culture and way of life of 
every section of the Indian people. 
When they become part of India, they 
will automatically be the beneficiaries 
of those special guarantees. But. there 
are Portuguese agents who tell the 
poor and the more Ignorant sections 
that this movement is being head^ 
by certain communal bodies in this

169 LSD-4.

country, that their motive is to merge 
Goa with Maharashtra or with 
Bombay. They ask, if this happens, 
what will happen to our economy and 
to our meagre livelihood. That is why 
I would request the Prime Minister, 
apart from or in addition to the 
guarantees that he has given in respect 
of culture and way of life, to say cate
gorically, as he did with regard to 
Pondicherry, that the policy of the 
Government is not to merge Goa with 
Maharashtra or Bombay, that we do 
not intend to introduce any abrupt 

, policies, even prohibition which would 
aisturb their economy and means of 
livelihood.

As a last point, may I say this? In 
framing their policy for the future, 
the Government will have to remem
ber that they are dealing with an 
administration which is hardly civi
lised from our point of view in that 
it is not responsible to the people, 
that it is not responsive to public 
opinion; not only in Goa, but in Portu
gal. I was talking to a Goan gentle
man who has just come from Portugal. 
He told me that on this very issue a 
European Portuguese had attempted 
to write to the press questioning the 
wisdom of the Portuguese Govern
ment’s policy. Not only was his letter 
intercepted and not allowed to be 
pHiblished, but he and his wife and his 
family were clapped into the jail. We 
are dealing with a Government which 
is not responsive to public opinion. 
There is no expression of public 
opinion. The Government will have to 
make it very clear, I feel, to the 
Portuguese authorities that their 
restraint and dignity should not be 
misinterpreted for weakness, that 
while they are committed to this policy 
cf peaceful negotiation and settlement 
as far a.» possible, they will not allow 
to go unchallenged any attempt to 
perpetrate medieval barbarities. My 
own fear is that the policy recently 
announced by the Government may 
encourage the Portuguese people to 
believe that they can fire on Indian 
satyagrahis. I think it should be made 
very clear to them that the patience 
of the Government will go up to a
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certain limit and not beyon<| that, and 
that any attempt by tli« Portugiiese 
to indulge in barbarttiei wili not be 
accepted by ihU Government, at any 
rate on Indian toil, so far as Indians 
are concerned.
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^  ? V fe V f  q i  t^rfnrar f r r H r  

r^ T T iT  ^  3if? a r r r  ^  r h r ?  o r r m

= n 7 l f  ?  3T?? STTTP ^  ^  r r ^  H F T  « n  ?f3C3rT 

^ 3 ^  f  I T T O  ^  ^  ^

^  I ?T5 ^  >nHd! ^  fTW ^  T̂TT

^  T T ^  ?rf JTTSTT q 7 arronnsrT? ^ r r ^  ^  «R

^  ^  ’ rfarr ^  P ^  «iV

?  I ^  ^Tf^ e; f3f> ?rm? 1 ^  w  ^  <i*TR
I f ^  ^  ^  I

Shri V. B. Gandhi (Bombay City— 
North): From the report of this
debate on the Goa question as it will 
go out I hope it will be appreciated 
that among all the sections of this 
House there is little difference as to 
the methods or the objectives in this 
Goa question.

I shall here first refer to the grave 
warning which the Prime Minister 
uttered in the famous press conference 
that he gave on the 19th of July. This 
iy what the Prime Minister in reply 
to a question said:

“We start on the presumption 
that the Portuguese authorities 
are indifferent not only to moral 
pressure but to facts.”

And now here comes the warning:

“Nevertheless, we think that 
their regime in Goa will collapse 
and. if they are not careful, their 
regime in Portugal will collapse.”

Now, this warning is Intended for 
those in authority in Portugal at pre
sent. These are very serious words 
and I hope they will be heeded. 
Underlying this warning there is, of 
course, the pledge of this country that 
our position will be a position to seek 
peaceful settlement and welcome nego
tiations at all times. Such a warning 
was bound to bring forth a reply: and 
that reply has come In the form of a 
statement from the Presidency of the 
Council of Ministers—I suppose it 
means from Dr. Salazar. It has come 
to me with the compliments of the 
Portuguese Legation, and I believe it 
has been circulated to all Members of 
this House.

The relevant paragraph that 
with this warning of the fTiinc 
Minister is paragraph 3 on page 4 
This paragraph contains two '̂C<y 
Interesting admissions. Atkni^diCrA
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•‘ (Sbrl V. B. Gaodhi]
No. I U this. Dr. SaUzar^s sUtcment 
•ays:

‘‘Everybody in Portugal under- 
ftands that the Portuguese State 
of India can be snatched by the 
overwhelming force of the Indian 
Unlon.^

What it means In other words is that 
!n the context of physical force. In 
the eventuality of violence and con
flict. the Portuguese Government will 
be unable to defend ti^ people of 
Goa. It ij a very helpful admission, 
and an admission made in very clear 
language,

Another admission that the state* 
ment makes Is as follows:

“ Apart from a few people with 
Ideas and interests subordinated 
to foreign lands, no one would 
forgive the Government for yield
ing to unjust pressure.. .**

Here Is an admission that tells ui that 
in Portugal of today there are people 
who differ and who disagree with the 
present regime In Portugal on this 
question of Goa. Proceeding further, 
the statement says;

**No one would forgive the 
Government for yielding and fall
ing to defend our fellow-citizens 
from Goa... /*

Now, what is thla talk about defence? 
Who wants to be defended? The 
people of Goa are neither threatened 
nor attacked. They certainly have not 
asked the Portuguese for their pro
tection. So far as we know, instead of 
asking for any protection from tb*? 
PoHugueM Government, the people of 
Goa 3ince 1948. for almost ten years» 
have carried on a struggle to free 
themselves from the rule of Portugal. 
These brave people have suffered in 
all these ten years torments, physical 
and menial; and today we see that in 
cne year-H.f. last year about 25,000 
people were put in prison. And as we 
speak here today, according to our 
information, as many as 430 Goanese 
people, brave lighters in the cause of 
their own freedom, i#. freedom from 
Portuguese rule are itUl in cujtody.

The sUtement talks also about 
fcUow.citi2ens, when it refers to 
defending fellow-citizens. What do 
these unhaj^y people of Goa get from 
Portugal for their being aUowed to be 
called fellow-citizens with the present 
regime in Portugal? Today they are 
denied the right of free expression. 
They cannot talk of independence even 
by word. They are denied every form 
of civil liberty; and every kind of 
constitutional agitation is forbidden 
and suppressed. Now, this is what they 
get for being treated as fellow-citizenj 
of the present regime in Goa. Any 
evidence of independence on the part 
of citizens of Goa brings in its wake 
deportation, imprisonment, in fact 
imprisonment of an inhuman kind  ̂ for 
terms ranging from one year to 28 

, years as was said In the House yester
day by the Prime Minister. This is 
what they get for being treated as 
fellow-citizens. These facts are per- 
hapj not known to the people of 
Portugal, and if they know them, they 
are perhaps not permitted to express 
their views on these facts. But it is 
not possible under modem conditions 
to keep a whole country insulated like 
that. These facts will some day be 
known to these people. The people of 
Portugal will know these facU and 
will take a decision. They will take a 
decision to release Goa, and then it 
will be for the present regime In Goa 
to make itj choice. It will have either 
to do the bidding of the people or go 
out of oWce. That Is what we under
stand by the warning that our Prime 
Minister has uttered.

These are the lessons of history. 
Such is the working of these forces of 
liberation. Our Prime Minister is one 
of the great democrats this world has, 
and his reading of the working of 
democracy, his reading of the way 
democracy works out its endi. Is 
something on which half the world 
today is prepared to depend, and on 
which we are willing to depend. And 
some day the tide of popular opinion 
will overtake Salazar and his present 
regime in Portugal. and then 
Dr. Salazar will not succeed in with> 
standing this tide any more than Kinjr 
Canute did before him.
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S tn  Kamath (Hoshangabad): One
question. Sir. May I know whether 
Members whose names are not includ
ed in th^ list before you can ever hope 
to catch your eye in this debate?

Mr. Deputy-Spcaker: There is no
list. Whenever Hon. Members get up, 
I note their names, and then to keep 
the balance in the debate. I call from 
thij side and from that side alter
nately. Opportunities have been given, 
excepting to the Jan Sangh, to repre
sentatives of all parties in the Opposi
tion. I do not know whether the hon. 
Member Shri Kamath represents any 
particular party, in which case I would 
have called him.

Shri S. S. More (Sholapur): He is a 
party by himself.

Shri Kamath: I was elected only
very recently, just three months ago. 
You could not possibly forget that.

Mr. Depaty-Speaker: I can never
forget Shri Kamath.

Shri Ragharamaiah (Tenali): It has 
been most gratifying to see the unani
mity of opinion expressed by the 
Members of the various sections of 
the House not only on the necessity 
for early liberation of Goa but also, 
broadly speaking, on the policy pur
sued by the Government of India so 
far. That Goa should be liberated and 
integrated as part and parcel of India 
needs no reiteration. It is not only 
the birthright of every Goan and of 
every Indian to strive for it; there are 
a thousand other reasons why Goa 
cannot tolerate its present position. 
Dr. Salazar is reported to have said 
once that if the Portugue.'e have to 
leave the Indian Settlement of Goa. 
nothing would remain there but a 
ravaged, uncharacteristic land, and 
not any bit of any nation. I am sure 
intelligent people all the world over 
would laugh at such a preposterous 
•tatement That there has been prac
tically no life worth living for any

self-respecting person in Goa is well 
known. Politically they have no rights. 
I am told, nominally they have a 
Govemor-General’s Council, the majo
rity of whom are nominated and the 
rest supposed to be elected by a very 
few voters who belong to the richest 
classes. I am told further that no 
resolution can be moved even there 
without the prior sanction of the 
Governor-General. Le^ alone the 
Government; even in ordinary civi- 
life, civil liberty is an expression 
which, I am told, is unheard of in 
Goa. Fancy that even for a marriage 
party or for a calendar or for any
thing of what we consider as very 
inofTensive, prior sanction of the 
governmental authorities is necessary. 
Economic life is stifled to an unimagin
able extent. Let alone the fact that 
nothing has been done to exploit the 
reFources of the country for the good 
of the country, even ordinary banking 
fac««»jes are not allowed. I am told 
there is only one bank, the Banco 
Nacionale, which only receives deposits 
without interest, hardly lends money, 
and when it does, does at a prohibi 
tive rate of interest; Customs duties 
are manij)ulated to suit the conven*- 
ence of the Home Government; the 
whole of the benefit and advantage 
goes to Portugal.

These are very grave reasons why 
Goa should be liberated, but I thin^ 
the greatest of all is India can no 
longer tolerate foreign rule in any 
portion of it. It is preposterous for 
any foreign nation to imagine that it 
can hold any bit of this country. It 
ij surprising how of all people the 
Portuguese fail to see what is written 
so clearly on the wall. Any child who 
reads the history of the world can 
realise that the Portuguese cannot 
hold it any longer. The French have 
realised it. EarUer, the British realised 
it; the mightiest Empire has been 
liberated. The French have followed 
suit. It is curious how in these circum
stances Portugal fails to see the 
obvioui. All we can hope is that very 
soon light will dawn even on Portugal 
Some of their statements recent^ 
made are amazing. But rightly
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[Shri Raghuramiah]
Government have withstood all the 
provocative fpeecbe* and provacative 
acticmj of the Portuguese Govern
ment. That the policy pursued by the 
Government has the approval of the 
entire House is obvious. 1 was only 
thinking of a little statement gravely 
made by Acharya Krlpalani—his 
reference to ‘limited war*. I do not 
know whether it Is possible, after the 
dawning of the atomic age, for any 
nation to limit war. Whether it was 
possible within recent years Is a 
doubtful point, but after the dawn of 
the atomic age and the invention of 
the hydrogen and other bombs, it is 
increasingly being realised that a 
spark of war anywhere is most likely 
to spread throughout the globe. It is 
this realisation that has been at the 
background ô  tne lAiads of the States
men who met at Geneva recently, at 
the so-called Summit Conference. If

* they have agreed to agree on many 
polnU on which they have always so 
far disagreed—and probably in their 
heart of hearts they itlll disagree— 
it Is the consciousness that war can* 
not be ilni||ed to a section of the 
people or to a part of the globe. 
Therefore, there Is no meaning here 
after In referring to war as being a 
limited war. Acharyaji has also said 
that war has solved problems. That 
may be so. but war has also set more 
problems to be solved than it haj 
solved. That is why the statesmen of 
the 'jvofld who have recently met were 
in a hurry to agree among themselves, 
even on questions on which they have 
so far greatly disagreed. Apart from 
that. Wq should not forget, whatever 
be the provocation this country 
receives, that we are no longer a 
imall. tiny little nation in some comer 
of the world whose actions will î o 
unnoticed. We are in our own way 
one of the powerful nations of the 
world. Whatever we say—thankjt to 
the policy pursued by our Prime 
Minister and this country—whatever 
we say. whatever we do Is being 
wstched—daily watched—all over the 
world, and we cannot afford to undo 
of the great work which we have 
done for the peace not only around us.

not only in Asia, but in the whole 
world, for the sake of a hurried solu
tion of a tiny problem. The pre^nt 
situation undoubtedly hurts our fenti- 
ments, but the policy we pursue should 
also be consistent with the national 
policy We have been pursuing for 
greater obiectives, which have been 
the hope of the world- I, therefor-?, 
support the various sentimerts ex- 
presj»ed in this House and add my 
own voice that while we cannot tole
rate any longer this foreign posses
sion In India, and every st< p should 
be taken by the Government to ensure 
the early liquidation of this foreign 
rule. We should also, at the same 
time appreciate the difficulties the 
Government are facing and give the 
Government every jupport, in their 
present policy, so that there may be 
an early achievement of the freedom 
of this part of India, as In French 
India which has recently been 
liberated.

fTHFTs ^  (T^^rnrf) : ^

fiT w -af i^r ^ H ^  w  

ihft if hp rrf3!T «  xnr?r ^  i f

^  'snm 3Tf? ^

^  qrf^nft arnr 3Rrr jf

^  «  ? 5 r f  q n ff  n p n  f

PR irf qiflTTft ^  wnm  »T?3rT 4

^  j f  a i w m  ^  rjfi f  Tw 4 

m*f fr^w n-f ^  iRwr f  1

^  ^  % ? r n r 4  H  m m  f  n

'■•i'll 2pr

niTnr «  hw f  

^  P w  07| ^  ffT |hw.
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arft T T  v m  4  4  ^

f  ^  5W  H  ^

R̂THT ^  ^  f?r ^  f  > 
3f? ^  s tr  f r ^

l i r  ^  s; 1

^  WTW it STRTT 3T$nT ^

^ 3rft

w q r f ^  f̂ -̂ F̂TTiT i f  7^  #  ^  ^  

I ^  ^
ifrr *f ,  ^  <!»wrrHW ^  ^  j f  t t

^  ft I iW  >ft ^  ^

w vffr ?t f  15tt‘«?R

CJf̂  Îdl, ÎT * i ^ d ^  ̂  5̂T *fT

t  I ^  ^  w
^Rif ?rf anrf^ T^r ^  TcTwtf

t, ^  ^  I ^  3nft q ^

5t ŵ TRT, ^  *Rrar iprr^ tr^
Tffi HP^n 5FT^ f  1 1^0 4 ^
^  W  ^fT^ 3HT? arfsTT intf

r  ^  ^  tF# 5hr

^  ^  ^  TT  ^  ^  ;jift 
^  ^  h> ? W n  3TN5 

^  ^ HTV F̂ fett îHcTT f  I ^  ^nnrnr ^  F  ̂

•q^ q ^  <̂  gVdgf> tPt Trfqhfhr>f f  1 ITc^-

^  fjHFn 3?TO ^  ^  f  I
3r ^  ^rn;rf ^  Fcnf,  ^

Frnj 2FT  ̂ T3T?f f  I TT  ^  ’TTcT ^  
mrr^ =nrr #  ?5f; ^  j r t ^

^  ?FTrft #, ?f?JT ^nft ’rn ft fy
jpRTT ^  < W ÎrO 5f^ VT^

T̂5̂  crt̂ icn> arrNf^npr frrn?̂  ?nv

#  ^  5T^ # I fV? ift W f v  ^  ;=?rnT 
«rnr f . ^rfeir w  a r ^  w  ?.

f ir  ?rnf wt̂ TPig f W  ifmr 1 
TTT inri?nTT ?: N  ^  ^-pf

^  T3Ff. ^  ^  ^hrTT ?
^  ?R iV fT|»-tiN ft 3TT̂  ^  wr? TTVTif? 

f l W  »rf3fT qi ^  ^  F^ T=r
^  hrrr? iV ^  ^ 1
^  ’«Jnr #  ^  ^  1

t̂tt? h i f  iTRT ^  ?rr^ *f f w  ^  t^t ur

^  ^  5R[fn ^  r̂̂ ft ^  q W T

^ T i? f  j f  cf=n g i F r 4

q W T  ^ r̂r̂ t ^  ?  I #'<VT^ i f  ĵFcT̂T 

q w r  3̂TT rf? ^  «<htflRyT ^  ^  I

h F ^  f r ^  ^  ^  ^
jnr?nr ^  ^  F » r ^  t  1
8T9 m  t h F h ^  ^  ^  MT a R F v f f i R ^  

^  ^ I anr iif ̂  4 mt ̂  qiRR*
2?HFT «B F ^ n f  W "  f ^  F n F c f a ^  

i jW T  ^Fy^ I ann Fr^^RfH ^

Jif arr ft^  f  ?rt ^  ̂  ̂
5 t F h h  ^  ? rm  I 3 R n  ^ a n  ^  

iT E R f  ^  ^ f r r t  4  Fcrq F i ^ ' ^ w w  ^  
qn*T ^  ^  5Ennr?f ^  ?rt ^

f W  hW  Vt WRT ^  #, TO T? ^  
^  ^  lift ^  ^ f ) T ^  #  I

r̂ HTT flRT ^  ^ F̂ li «I5̂
3R1TT ^  'lic i, ^ 3 T T  ^  HT7W  ^  StF h ^  

3 T ^  f W  ^  *1l<i, ^ 3 T T  aif? ^ I<  d

^  TTtTT ^ tn» ^
^  3TcFr ^  ^  f  I ^3(T ^  5tW ^

^  h W  4

T̂Tv ^  ^  lÊ cF’Twr ft J
xf anr ^  FT̂ frwT ^ Frnf f̂ptt F̂ 5̂?tt ^

jf It is th* last war of Indian Independence 

T^ ^  WTtT f  ?rf F’T? fTTTTT ^  ft iUcIT

^  ^ ^  ? n» F ^  r * T  ^  

^  ^  5̂  ? n ; ^  an*? i M  ^  F ^ r t ^  

HT ^ n F n P r r  ^  f  t o  «!Jt

r * f  XTPPTT q V iT T  I r r  ^  if t  oTPr# f  F ^  

^Tc^TF^ ^  ^  F h w ?tt ^  ^  
F^nr^fTTT ^  r i ^  ? ? F^ m  ^

h iT & w m  ^  ? n» ? i r  a  ̂ iTP^ i f  

1̂^<f=iT ft? ft ^  V ^ r fF ^  W r^ T P If ^  k I  

ftc ft  ?  ^  ^  5f ^  i T ^ r i ^  f h f t  # ,  a rft

^  ^T?*r f t  ^arrft f  1 T f f  ^  f T m r  w ^  

f ,  v ^ F ^  ? ^  4  tT fT T  ^  t t c H  

^ F ? n J  a ? P ^  flFrr5ft ?rf 
’i R 'F m s  M x r  ^  ?TTir W c h r  » ft  ft? ft #  a rft 

c ftFf? r f t  ^Tcft #  I ? t 7 I ^  ^
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m rsR i rfNfl 

gyifprpt Ĥarr 1 ^t,ooo 15 ^

^  orwmr? m  fro ffrm  iir^

r|T I ftlTW W5Tf!T fT0T fnr 
*nr^ li  iFTift #  hs 3fTO*r9T «  f«nfr ^  
FrTO  4  hnt «ni ?rn5 «

TOW I *nn f ¥  *f «rr|̂  snr?

Trf«T wsRTT iri 3mr r w  j f

^  3CTWT9T ^  t?nT, anFfr 
3rnrF aift anrft i^ s n r  vsrpi d  f?nf ^  

f m  c n  ^  t r w r f }  ^  ^  t s t M  

aift P i¥  *n^ T? VFprr v p t i v?hft i i v n r  
fTET TO #  N  |Tf <ri hs 
3n#iPT w  f  ^ l A

f  ^  Tlt^ ^  1FT9T A rfi T̂ifRT # I 
f i r  imiFCT *f s?,ooo 

^nf*rfr 1̂  f  «f?  onr ^  m
^fwww^ ¥TT^ «n  5r^ ^  w m  «n  

irf^n fW  »T m w n  # «it I 'Whftg f  

mwT»n #  «nr fTO «rr i^rn^ ^ 1 (M  ^  
wnr 3nr snff ^  wr i r ^  ^ 1 ilt^FT 

|Tfr/} hmNrA in  r  imft | P«r r ^  

im w  fTwrr i f r ^  ^  mfmft 

«fw n m  ^ ^  1 «pt «nrwf «n ^ 
3rrn irf^n^nrf* ^  ^  irmr^ i «n 

rirhVsr *f ^itt inm if, «t5 3tt? >«ji 
j f  ^  t o t  # frf <k hrtf ^  

imiT ^  e it tw  wir(^ I fp m
wmr #  N  r*r ^  hv^ hnp^ 

mŵ K < r i^  m rrf f  inwir 1 
^  inrvrm arf? tnmft nh urt fw  

5f?fhf <n qnfwT <  H  trf̂ r? vr *nmr 

^  4 m  wwm f  1 fw  hn?
^  tfift *nw 5T|? ^TTfft

^  »rf3n f r f  if ^  <n m rff 

t  nffr »ft Mwr qn^ 1 arm r ^  5̂  
q̂ RT tfTTT bfrm ?rt r»r r̂f̂ ir ^  

Fnpvm irhr tn* ir;W  1 
m  fiPTT ift 3fT5pr # vn?

W m rA  trw jf ^  ift f  « f  «n 
trr^fiP? in' ftr«r ?  «f?  wi ipprhnr

f lr tnM  W ?T T ^  ^  I ^  

ITT j f  «rr5f <15̂ 5?i|T # 1

fTT ?rr fiRT ^  fTsn?» fh i #  »rf3fT 

iRTTT ?rr irf ^ fs^ ~err «  fcnr ^

r^T ?, ^rrar ^  4  ^  ^  ^

ifiTTir #  »f?  fi? ?Tfnf «n

i f iH in f  ^  J fTT
# r«r «rfn 1 ft r*f ^
?T3 ?f=TT #  irf »ft ^  »rt3TT

4 ^Twi K  irqrarri w r^  ^  art oift f i r  

*mr?r *f r*TT?̂  m ir  ^  i ^

f*TT'dTT} # W i T  1^  5^ * r ^  ^

*f?T irsfTi •ryr it 1 ^

trrm f V t A ^  WT^ 'n f ^  f

3iSh ^  ( j w t  *51 f  I

jfv^ QTF? ^  wv?fi it I 
fiT ^  ?nv f? ^̂ rnf ^  f i r  m u w*? 

nfacT J? ITT ip ^ ^ i  'qr?T fF  f  ^  ^
'5i?n n̂  ft "Spnist tpB wr̂ r T?n Ĥrt ?fi
1 ; 3f ?T, 1̂  innTT f  hti ^  <mnr
* f  Tn ^  ^  TT pnm rr wr 

#, HT̂ FH  #, nt ^  ^

3iTPft f  hs ;frrtf:?r<hi»( m  ^

fhrr # 3rî  T f  «bt ftfvihrgrr

sĵ iK fhn f  flf irf ?W f  nr^ 

^ it ^  f  I arnr nfair ^ f?̂ rrf 

Hfn4 1̂  ^vr ^  ? *%^i*i *1̂ ^Tw

d W w V  t r = l!fH j5 T # l ^
fV̂ tsTTfr 3rrr ?iW  ^  iinrf Tifi*

^  Frnnm r ^  #  1 «f?t

w  #  ŝB ^  i w  3nq- ^

war?vr fHT w f f  4  ?rf f̂?TT nfisr

anvrfi^ft ^  «rm rr ?  ^  x?*
irfint I

r̂ni 1̂  3nr ^  inv

? T ^  4 m H n fnA w wjs
««lTr T 5T H  4 ,

W f ^  « f t  y rt r̂nR ^
iĥ  ^  m m  rm  rrxa H



8535 Siiuation in Goa 26 JULY 1955 Situation in Goa 8536

^  ?nft, cHV-f 

^  ^  i f  3rft 3HT ^  ^ 7 ^  I 

5TT ^  TH* TW  3TRT fr*TFT m

an*? i f  ^  h i  trvENrr «f>r

¥ w  #TT ^  i f  c^r 

XHvfifg ^  3TTT r*TT?̂

^iici ?5 «^wiH ^  ^nv «t>di ^  ^ I |ir 

^  ^rt^'-»lg ^  3rf?

tPTfTT ^  ^  ^  ITPhr ^ cTPT

^3TT ^  ^  ^  3TTT fr^^iRTH

frvTifa-
^prft, ^  / ^ fy f< cr w f i f s  #  ^  

wfê R ^  l i r  ?17  ̂ #  P̂ p irf l̂T ^

4  m v  ^  ^  ^  f  \

57T WTn ^  I i f  ^ H W ^ C ; f ^  

^  TST^J W  ^

^  t , *î Hlfa4  f  3|ft it ^

^  3rft Pinr nm f ?sRt f w

f ^ w  ?W ̂  3nnn iTFgr 5T,
I i f  ^  ^  ?2f» 3PT? ?TT

T̂THT ^rr ^

qnr T̂fi r ^rnf ir^rw ^nt ^ i anr ?n;

^  ^  \i6i^l iPTT ^  ^  H 3 ^  Tij 

W 4 K ^  t  ^  ^  ^  I T T ^

^  ?nv <?)<^ >34H ĈT?f i i f

^  rTnJ 4  Frpj ift—?T5 l?R=f

^  f?n  ̂ tftm ^  ^  T̂cT ? W  ITOTT 
iT^ ^  ^  ^ 5 ^ 5  f r ^ ,  ^  «^*niM

»ft irr ^  i i f  ?f T irif

3fTc*r-P^5l l̂tf 3ff? 'TT̂  ̂ I W W  ^”«Td’

^ ?mr 5TBTTT anPTT ^
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(Englith trarulation of the above 
Speech)

Shri M. H. lUfaman (Moradabad 
Distt.—Central): Sir, the statement
made yesterday by the Prime Minister 
on Goa was a very detailed one. * It 
also mentioned the steps taken by the 
Government of India in connection 
with the liberation of Goa. I am of 
opinion that the Jteps Uken by 
Government in this connection are 
commensurate with her position. It 
is a matter of gratification that all the 
parties in the House as well as out
side have congratulated the Govern
ment on having taken those steps; 
they have also expressed their con
fidence in the Government. The last 
Rtcp contemplated, namely, the closing 
down of the Legations and breaking 
of diplomatic relations is serious and 
important I look at this problem from 
the point of view of a satvagrahai. As 
the old history of this country’s strug
gle for independence shows, we have 
set a singular example in this matter 
before the world. The way our 
greatest leader, Mahatma Gandhi, con
ducted the satytxgrahas a^d attained 
independence for the country Is a new 
record in the world and it shows that 
in these times to settle a problem 
pacifically and In a spirit of compro- 
mlwC Is a much more successful and 
Detter method than war. The steps 
taKen by our Government In this con
nection end the statement of the 
Prime Minister are very commendable 
and proper. The Salazar Government 
used to say that their occupation of 
Goa Involved a matter of religious 
significance and was important from 
that point of view. But the visit of 
ihe Prime Minister to Italy and his 
meeting with the Pope has furnished 
a proper answer to this statement and 
has put an end to that kind of pro
paganda by the Portuguese. The Prime 
Minister, as reported in the Press also, 
had talks with the Pope who declared 
that the question of Goa was not a
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religious question; on the other hand 
it was purely a political problem. Tills 
has rendered futile the argument put 
forward by the Portuguese. The 
J*ren<;h Government have given proof 
of their political foresight in witn- 
drawing voluntarily from their posses
sions in India as they realized that 
when so large a country as Inola 
could become free, her possessions 
therein, which formed a small part of 
it. could not remain under her domi
nation. So they came to terms witn 
India. But Salazar’s fascist regime 
lacks even that much good sense. 1 
have talked to the Goan leaders. 
Shri Gaitonde and Alvares, who are 
here and I have gathered that tnc 
people of Goa have shown more 
courage than was expected from them 
and have staked their all on thi  ̂
struggle for independence. We have 
reiterated many times that Goa Is a 
part of India—undoubtedly it is an 
Integral part of our country—and it Is 
but natural that people from India 
should enter Goa and support the local 
people in keeping the mass satyagraha 
going. India is a big country and Goa 
Is a part of it; if any excesses are 
committed in any part of India it is 
not that part alone which suffers; 
these excesses are committed on India 
as whole. I f  the Portuguese persist In 
retaining their stanglehold on Goa as 
their colony and thereby Insult her u 

not an insult offered to Goa or her 
citizens alone but to the whole of India 
and her people. I hope we can also 
say this in view of the spirit in which 
the Prime Minister has made hla 
statement.

After all, we, as Members of Parlia
ment, are responsible to the people, 
whor« we represent. We are the voice 
of the people and have, therefore, to 
attend to these problems. As Swamiji 
has just remarked, the responsibilitv. 
on the one hand, ij ours and on th« 
other, it is that of Government. But 
It Is all one and the same thing; the 
responsibility of the Government is 
closely connected with the responsi
bility of the people in this matter. I f  
We adoDt the method of mass «atya- 
graha the Government must feel that

this is the right method; be<fause with 
whatever perseverence the people of 
Goa might be working for the libera
tion of their land, the Salazar Govern
ment is not the one to relent. It wl'i 
not stop the atrocities that it is com
mitting on the people of Goa and it is 
not probable that they will get their 
independence easily. In view of this II 
we go to Goa in large numbers an'' 
participate in the satyagraha there, I 
hope it will have its effect on tha 
Government there. We have set a new  
precedent before the world by achiev- 
inf the Impossible ie. liberating ou* 
country by sqttyagraha. On the oth 
hand, there is also the responsibil 
of the Government, As a satyagri 
a believer in non-violence and the 
principles of Panch Sheela as expound
ed to the world by our Prime Minis
ter as the apostle of Peace, I think 
that there are two ways open to us, 
namely economic boycott and politi
cal pressure. I think that the adoption 
of these methods does not violate our 
principles of satyagraha and our 
belief in a peaceful approach to such 
problems.

All the Powers represented at the 
Bandung Conference had condemnea 
colonialism. We should ask Ceyio»  ̂
and Pakistan not to help the Salazar 
Government in its action against the 
satyngrahis. This advice Is not some
thing which We are offering as peoole 
detached from the Government. Onr 
Prime Minister has adopted a strong 
policy. Being Indians and being 
believers in that policy we have a 
right to suggest that the Government 
should take such steps as might help 
in the quick solution of this problem. 
On the one hand we should carry or* 
mass satyagraha to Its successful con
clusion JO that the Salazar Govern- 
rnent should feel that it is not possible 
today to keep a part of free India In 
subjugation. This Is Intolerable. On 
the other hand, the Government also 
has its resDonsibility In the matter 
They should apply economic sanctions 
and bring political pressure to bear 
on the Portuguese Government.

I offer this advice with full con
fidence in our Government and also
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[Shri M. H. Rahman.) 
with the fuUett realisation of my 
tMDonsibilitiefl.

Shrl U. M. Trivedi (Cmttor): Sir,
today's debate on this issue of Goa 
has been a very subdued one. With 
the exception of Acharya Kripalani a 
proper aw>roach to this problem has 
not been submitted by anyone. It is 
an irony of fate that we are tailtina 
in terms ot Goa and Go^ns. We have 
to Just look at the map of India to 
see whether we can put the nam«* of 
■foa and Goans in our vocabulary or 

have only to think in terms oi 
lain Portuguese posjesslong in our 

>untry. We have to sec that Goa Is 
there. We have to see that Daman is 
there and we hav* also to see that 
Diu is there. Now, we cannot take 
Goa as a separate unit but we have 
to consider Goa in relation to ttus 
Portufuese possessions which includes 
Goa, Panjlm, Daman and Diu. Takinc 
these into the picture we will And that 
Goa is not a country. It Li Just a small 
poisesaion of the Portuguese and If It 
is merely a small possession which is 
possessed by the Portuguese then there 
is no reason for us to suggest that tne 
struggle must be from Inside and that 
the Goans must struggle for getting 
their Independence.

[Mu. SrtAKiR M thg Chair]
1 very humbly submit, and the House 
will agree with me. that It Is the 
struggle of the Indian nation to throw 
away th« last vestige of the foreign 
yoke that exists in our country. It 
was in the year 1739, when Salselte 
and Bassein were JtiU in the posses
sion of the Portuguese, Just s
struggle of one month the Peshwas 
drove away the Portuguese from there. 
If the British had not stepped In. pro
bably, by this time there would not 
have been any existence of any 
Portuguese possessions in India. We 
cannot but accept this paction that 
there Is al>solutely no difference be
tween Hyderabad as such In the year
1947 and the Portuguese pf^ses^tona 
that do exist today. The struggle for 
lll>eratlng Hyderabad was as much an 
Indian struggle as the struggle Tnr 
liberating Goa. We cannot call up»in

o A  countrymen to go and offer satyo- 
graha before people who are not 
civilised, but on the contrary wno are 
acting as barbarians; who are 
ing punishm^t of barbarous type ana 
even meting out corporal punlrjn- 
ments to those tatyagrahis who go 
there unarmed. They beat them witn 
a desire either to kill them or with a 
desire to kill their spirits. It is witn 
such people that we are trying to offer 
satyagraha.

And, why offer satyagraha today? 
Are we very weak? We have got a 
saymg:

That i» not the position. We are noi 
(powerless) toaay. 

We are powerful today and mere show 
of power would be enough to drive out 
the Portuguese from where they are. 
They, a small nation, hardly even as 
big ai the older smaller States 01 
Mewar and Jodhpur in Rajasthan, sit* 
ting at a distance of 5.000 miles from 
us are trying to thwart us In our 
desire to free our countrymen trom 
the yoke under which they are 
suffering

Sir, it is not that I do not approve 
of the action which is being taken by 
the Government. But, then, we should 
at some stage say: “Thus far and no 
further'*. My hon. friend Shri Gadgil 
when he was speaking said that we 
should wait, we should develop world 
opinion, we should suffer and then« 
only if we And that they do not come 
round to our views, we should take 
some action. I say, we cannot go on 
waiting till eternity. And, certainly 
not when we nave got the power to 
do a particular thing. When we have 
got the power to wrest the particular 
possessions which still remain in the 
hands of the Portuguese, there is no ' 
reason why we should not exercise 
that power. Therefore, Kripalani j I 
when he waj saying that he dis> 
tinguished between war and war, I 
said: **No use. Even we do not want 
to make use of the word *war*” . The 
late V*allabhbhai Patel coined a very
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nice word when Hyd^abad %as taken. 
Ht Mid it was *poUce action*. Here 
we have to drive out people from our 
own territory; people who are living 
Just near us; pesople who have usurped 
a part of our own territory and they 
go on saying to many things. Dr. 
<;;iia7ar has said /ery recently—I do 
not know how far that utterance i> 
correct, but that is what we have read 
in the papers—that: “talk of anything 
about Goa, but not of yielding ita 
sovereignty” . Who is he to say that 
it is a question of sovereignty for him? 
The sovereignty over Goar is—the un
disputed sovereignty of Goa—is that 
of the Indian nation and it is this that 
has to be established.

Mr. Speaker. The Hon. Member’s 
time is up.

Shrl U. M. Trivedi: I hsve hardly 
spoken for four minutes.

Mr. Speaker. There is no time left. 
The hon. Prime Minister has to start 
al five o’clock.

An Hon. Member. It is a question 
of pclice w:tion,

Shrl U. M. Trivedi: Then 1 would 
tequeft the Prime Minister to give me 
four or five minutes more to speak.

Mr. Speaker: It is not in the hands 
of the Prime Minister to give the Hon. 
Member more time. It is a matter for 
the Chair to decide.

Shri U. M. Trlredi: We have been 
able to liberate a portion of Goa and 
It was that Nagar Haveli which we had 
liberated last year. Nagar Haveli U 
^  our possession— thanks to the Azad 
Gomantak Dal that we were able to 
liberate that particular area and that 
Is stUl with us. But unfcnlunately, 
even there we are afraid that lest the 
Portuguese might be annoyed with us 
we have not yet been able to march 
over that territory which Is ours. The 
days are gone when we have to de
pend upon the good certificates from 
the people of Portugal in our own 
territory. As we treat this merely as 
OUT domestic affair it behoves us that 
V«_9i¥>uid not ask for certiflcates from
169 LSD—5.

the International Court or fnvn people 
outside our country. We have to de
cide the fate of our own country. Here 
we are enjoying liberty. We are all 
Indians here in this whole country. We 
are enjoying liberty. We are aojoy- 
ing peace and we see with our own 
eyes that cur own people in th« 
Portuguese possessions are being made 
to suffer and made to suffer heavily. 
Are we going to tolerate this state ot 
a/Tairs? I, therefore, say that as tMf 
as the Government has gone, it may 
be good; but the Government should 
go still further and think in te-ms of 
wresting the property which belongs 
to us and which is being usurped by 
those who have no right to live there. 
They must be driven out at •* tha 
earliest opportunity that we cm.

5 P.M.

Shrl Jawahariai Nehru: Yesterday
I made a statement before the H ouse  
outlining the policy that Government 
wag pursuing in regard to Goa. I  must 
express my deep gratitude to Men 
bers who have spoken in this Hous% 
today for their broad apprecfatioQ of 
this subject, and their general accap^ 
ance of the policy of Govemmant. 
There have been some criticisms, but. 
On the whole, the area of agreement 
Is very large and the area of disagtsa- 
ment limited and narrow. .

.
Now, there is no one in this I^usli 

who requires any argument about tha 
justification o {  India’s claim to Goa. 
That fs obvious. There is hardly any 
question that has come before this 
House which hat had such unanimous 
approval or agreement. The only quoa- 
tions that have arisen are as to the 
steps that might be taken to g ive  
effect to India’s daim. Even thara 
—I will not say that all the Members 
of the House—so far as I can imdar* 
stand, it U by and large the opinion 
of this House that the methods should 
be peaceful. So we limit our approacli 
to this problem considerably.

Now, although it does not require 
that anything should be said In JustI* 
flcation of our claim to Goa, nevertbe^ 
less, I  shall venture to mention a few 
facts, perlupf If \ may My k
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CShri Jawaharlal Nehru] 
for oonsumption b/ otherj who arm 
not io wise as Members ot this House 
are. There U, of courie, the geographl. 
c«l •rgument. Now. the Portuguese 
Government claims that Goa is a part 
ol Portugal. Sometimes that r«nark 
is made which is so illogiciU and ab
surd that it is rather dIAcult to deal 
with i t  You are suddenly transport
ed into a land where logic does not 
prevail. To sajr that Goa is a part of 
Portugal is something in the nature of 
a nursery tale or nursery rhyme about 
the cat jumping over the moon. It 
has DO relation to facts and any kind 
of will, decree or law passed in Por
tugal if not going to make Goa a part 
of Portugal*

Then, a reference is made to a num
ber of treaties,*~treaties more 
espedaily with the British Govern- 
mmt,—between the United Kingdom 
or England ag it was then, and Portu
gal; and there is the NATO alliance. 
I think it has been made fairly clear 
by responsible people that the NATO 
alUance-—whether we approve of it or 
disapprove of it is another matter— 
has little relevance to this question. 
It has been stated that under that 
alliance, a subject like Goa or indeed 
any other subject can be brought up 
for discutsioo, but that alliance is not 
by any means compelled to deal with 
such problems or go beyond iti nar
rower periphery of action. We may, 
therefore, set aside the NATO alliance.

Then there are these treati^ with 
the various British Governments. I 
think the first one it dated 1374. It is 
fairly a long tim« ago. These treaties 
began, as far as I can remember, with 
an attempt by the then King of Portu
gal to protect themselves against the 
then King of Castille. that Is. Spain. 
ThJs was soon after the Arabs or the 
Mores as they were called, were driven 
out of the n>erian Peninsula; and 
Portugal was rather afraid of Castille 
which was growing in strength. These 
treaties were also aimed agahist the 
Rollanders as they were called or the 
Dutch, who were spreading out In

the course of these treaties all kinds 
of provisions were made about the 
right of Portugal to go and raise 
armies directly in England. This later 
treaty of 1660 might interest the 
House:

“That His Majesty of Portugal, 
or any one whom he may depute, 
shall be permitted to raise and 
procure in this Commonwealth,**

that is. England^
**soldiers and horses, to defaid 

and secure himself against the 
King of CasUUe'*.

"And that the Military Force, 
which he shall be at liberty to 
levy do not amount to more than 
12,000, namely, 4.000 out of each 
of the three Nations of England, 
Scotland and Ireland respective
ly".

Sitting here. I was—most naturally 
—following carefully all that was said, 
but sometimes, I picked up a volume 
of these ancient treaties to louk 
lhr<Mgh th«n to know what after all 
and where these treaties were. I am 
afraid this volume is as old as the 
treaty. It has gone to pieces. It was 
rather interesting reading—the archaic 

language of five or six hundred years 
ago.

Then we come to that famous treaty 
in which the port town or what is 
called the town and port of Bomaine 
was handed over at the time when 
King Charles II of England married 
the Portuguese princess. There are 
all kinds of references to the port of 
Bombaine and Colombo, and that is 
the whole background.

I am mentioning these rather irrele 
vant facts to indicate how that com> 
plete picture of the world ceased to 
exist many hundreds of years ago. 
After that, there were andent treaties 
which were several times confirmed by 
subsequent treaties or something else 
was added to th«n, and there was a 
ctmflrmatlon clause. In the treaty of 
1661, when the town and port of Bom- 
baine was banded ov^, there was •
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secret clause. It is that secret clause to 
which reference is often made as it was 
under that secret clause that England 
promised to help and protect Portugal 
and her colonics in 1661. It might
interest the House to know that in spite 
of these various treaties - 1 am not 
going into many other historic-al 
incidents - later in this country, I think 
in 1912, a little before the first world 
war, there were actually negoti-ations 
between England and Germany for a 
partition of the Portugese Em - pire. 
The negotiations led to other events 
including a big war. But I merely 
mention this to indicate what value is 
attached to many of these ancient 
treaties. Of course, every
constitutional lawyer and historian 
knows that any treaty or any agreem-ent 
has to be interpreted in terms of the 
existing circumstances. If Portugal, 
for instance, today in terms of that 
treaty claims the right to raise an army 
directly in England, Scotland or Ireland. 
1 have little doubt that the United 
Kingdom would refuse to ack-nowledge 
that fact, although there it is. So, it is 
rather absurd to talk about these 
ancient treaties in these terms. A treaty 
has to be seen in terms of the historical 
developments that have taken place 
since then. Apart from the historical 
changes that have taken place in the last 
four or five hundred years, - and they 
have been tremendous, - particular 
changes that have taken place recently, - 
rela-tively recently, - are quite enough 
for us, that is to say, historical develop
ments which have taken place in India 
resulting in the independence of India. 
Of course, so far as independent India is 
concerned, it is in no way bound by 
any old or modem treaty between other 
countries to which we have not 
subscribed, so that in no event are we 
concerned with the treaty between 
Portugal, England and other countries. 
But quite apart from the fact that we are 
not bound, I am trying to indicate that 
nobody else is bound by them, because 
they have only to be construed in the 
light of other developments. These 
developments have been startling, 
developments resulting in inde
pendence of India. The Independence

of India was never conceived as the 
independence of a part of India, as 
the independence of India excluding 
certain areas which may be controlled 
by some other authority and certainly 
by some authority outside India. It 
is inconceivable that you can conceive 
of the independence of India big
parts of India being hold by an outside 
authority. The House will remember that 
long ago, over one forty or more years 
ago, sometime after the United States 
had established themselves as a strong 
nation, even then there was the fear of 
interference by European powers
in the American continents and this 
led to the famous declaration by 
President Monore of the United States. 
This was in 1823:

“The United States would regain
as the manifestation of an un
friendly disposition to itself the 
effort of any European power to 
interfere with the political system 
of the American continents.” 

That is to say any interference by any 
European countiy would be an inter
ference with the American political 
system. I submit that in the existing 
conditions -  I place my case quite 
clearly -  that the Portuguese retention of 
India is a continuing interference 
with the political system established 
in India today. That need not be cal 
led a particular doctrine; it is just a 
recognition of the present fact. It 
may be that we are weak and we can
not prevent that interference. That 
is a sign of weakness, but that does not 
matter. The fact is that
any foreign power trying to interfere in 
any way with India is a thing which 
India cannot tolerate and subject to 
her strength, it will be opposed. That 
is the broad doctrine I lay down. That 
applies in the existing conditions to the 
Portugese retention of Goa and 
therefore, for a variety of reasons into 
which I need not go, - reasons if you 
like of national unity, national security 
and all that, - we cannot possibly 
accept such interference or such foot
hold, however small it may be. The
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Size has nothing to do with it, because 
if it is a foothold it is a foothold and 
it is an interference and a possible 
danger in the future, more so for a 
country which itself is tied up with all 
kinds of alliances. When it has that 
foothold, it means that is a foothold 
not of that country, but a group of 
countries with a large number of alli
ances, and therefore, all kinds of pos
sible dangers and entanglements might 
arise.

I do submit that the case of India 
is regarded to Goa is as clear as any 
case that 1 can think of and it should 
not require really any tremendous 
arrangements to justify it. But various 
types of arguments are raised by the 
Portugese Government and they are 
strange. Therefore 1 thought 1 could 
venture to repeat what 1 have said. 
Now again, I am not going into the old 
history of the Portugese possession 
of Goa; but 1 think many Members 
will remember that this history is a 
very dark period of India’s history. 1 
am talking about a fact of a consider
ably early period. We have had dark 
periods in various parts of the coun
try; 1 do not lay stress on it. But I 
mention it because Goa is repeatedly 
referred to as a shining light of Euro
pean culture. Well, what European 
culture is, opinions may differ. I do 
not give my opinion; it may or may 
not be accepted. But I should like to 
put it to Europe itself and to the 
countries of Europe if they think that 
the culture represented Goa today, or 
even if 1 may with respect say by 
Portugal, represents the European cul
ture at its highest and brightest in any 
field -  political, social, economic 
or cultural.

Then there is this religious argu
ment. Hon. Members belonging to the 
Roman Catholic church have spoken 
today in this House as they have 
spoken elsewhere. I do not think any
thing that will happen in Goa is going 
to affect our broad policy in regard to 
religious freedom; but the attitude 
that the Portugese Government takes 
is just the attitude which is to make 
some people view this question from

a narrower point of view than we like 
then to, that is, the very thing it ac
cuses us of trying to do, it docs but I 
do not think that will affbct us. That 
is another matter. Hon. Members 
know how many Catholics have taken 
part in this struggle for freedom in 
Goa and how many from outside Goa. 
Therefore, let us be clear. From every 
point of view this question of Goa 
has to be decided and there can be 
only one decision and that is, its mer
ger with the Indian Union.

One hon. Member, may be Dr. Lanka 
Sundaram or perhaps Acharya Kri- 
palani, said that the fact of Goa join
ing the Indian Union is not and argu
able point. We do not go and discuss 
with the Portuguese Government as to 
whether Goa is to be part of the 
Indian Union or not. The only thing 
that we can discuss with them, - 1 
have no doubt the time will come and it 
will be discussed - is the manner of 
doing it, the legal or other steps that 
have to be taken. That is why our 
approach has been throughout, both in 
the case of the French possessions and 
the Portugese possessions in India, 
that the other party should recognise 
this basic fact, and also give us de 
facto possession of those areas and 
then the legal steps can follow at 
leisure. That is what exactly has hap
pened in regard to the French settle
ments. Even now, strictly the legal 
and constitutional position is rather 
doubtful. But, de facto they are part 
of India. 1 have no doubt, - it may 
take 1 or 2 or 3 months-this House 
as well as the French Parliament will 
have to legalise this. De facto posses
sion becomes de Jure and they become 
formally and juristically part of India. 
We do not mind if there is some de
lay. We are prepared to accommo
date the other Government concerned in 
these matters. But, where the basic 
right is denied, there is no question 
of argument. Any argument, any 
negotiation with Portugal denying that 
right is not possible.

There is another point that I wish to 
make clear. When we say that this 
is a matter of special conccm to the
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Goans, it does not mean that the 
m atter is of lesser concern to Indians. 
W hat w as said w as in connection w ith  
certain types of movements and agi
tation that were going on. The future 
of Goa, that is, the union of Goa w ith 
India is a m atter of special, intense, 
equal concern to every Indian as to 
every  Goan. There is no difference in 
that m atter.

W e now turn to the question of 
w hat are the methods to be employed. 
Acharya K ripalan i put a straight ques
tion as to whether our Governm ent 
w as pledged to non-violence. The 
answ er to that is ‘No, the Governm ent 
is not.’ A s fa r as I can conceive, 
under the existing circum stances, no 
Governm ent can be pledged to non
violence. If  we w ere pledged to non
violence, surely we would not keep 
any A rm y, N avy or A ir  Force and pos
sibly not even a- police force: I do not 
know. One m ay have an ideal. One 
m ay adhere to a policy leading to  a 
certain direction and yet, because of 
existing circum stances one cannot give 
effect to that ideal. _We have to w ait 
for it for some time. A charya K rip a
lani rem inded us of M ahatm a Gandhi 
saying that the Polish defence against 
the, Germ an arm ies m ight also be call
ed satyagraha. Also G andhiji defend
ed, in fact not only defended, but en
couraged the Indian A rm y to go to 
Kashm ir, to defend Kashm ir against 
the raiders. It is surprising that a 
m an like Gandhiji, w ho w as absolute
ly  committed to non-violence, should 
do that kind of thing. So that, even 
he, in certain circum stances, admitted 
the right of the State, as it is consti
tuted, to commit violence in  defence. 
It is true. Obviously, the G overn
ment of India cannot give up that 
right in the existing circum stances. 
Nevertheless, we have m ade it per
fectly clear and we have based our 
policy on this that we shall use force 
only in defence, that we shall not pro
voke a w ar or start a w ar or adopt 
any aggressive tactics in regard to 
a war. It m ay be that sometimes it 
is v e ry  difficult to draw  a line and be 
clear as to w hat is happening. Broad
ly  speaking, this is our policy.

From that policy m any things flow. 
Our armaments, our Arm y, N avy and 
the A ir  Force are strictly meant for 
defence purposes. That is to say, we 
arm our Arm y, N avy and the A ir 
Force w ith a v iew  to defence. There 
used to be an Expeditionary Force in 
the B ritish times. W e have none. We 
are not going to send any force any
where else. There are weapons of 
w ar to strike at a long distance. We 
keep none of these. We, have no inten
tion of striking at a long distance. Our 
own conception in  keeping the Arm y, 
N avy and the A ir  Force is defence, 
effective defence, strong defence, but 
defence. M ay be that defence may 
overstep som ewhat in a conflict. That 
is a different m atter. A t any time 
we have to apply that approach to - 
this question, to any of our activities 
wherever they m ay be, whether that 
activ ity  is taking us aw ay from  that 
or in the right direction. A t any time,
I said. Much more so today, when, 
fortunately for us and for the world, 
there has been a rather rem arkable 
turn for the better. One cannot say 
definitely w hat that turn is. One can
not precisely m easure it. But, I think 
all of us w ill agree that there has 
been a great im provem ent in the 
general atmosphere of the world. 
Cold war, conflicts, hatred, etc.— they 
w ill not vanish aw ay quickly. A ll 
these things are still there. N ever
theless, it does appear— I do not think 
this is w ishful thinking— that 
hum anity has taken a turn in the 
right direction. In that, m any factors 
have worked. It would be complete
ly  wrong for anyone to say that this 
country or that country has brought 
it about. It is rea lly  because of the 
efforts of m any countries and to a 
very  sm all extent our effort also that 
all this thing is happening. In cir
cumstances like these, more especial
ly, w e have to view  every  step that 
w e take, even a small local step, in 
this larger context. I would have said, 
even without this larger context, fo l
lowing the general policy that w e do, 
we should have considered this ques
tion of Goa and come to the conclu
sion that only peaceful methods should 
be employed. But, in this larger con-
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text, that becomes even more im
portant.

Some hon. Members opposite talked 
about a lim ited w ar, Goa being small 
and India1 being big. That, I think, 
ignores jthe fact that the w orld is 
much more a unit today, fa r  more 
for peace, than it  ever w as before. I 
do not say that it  is impossible for 
some country or for India to have a 
lim ited w ar: m ay be conceivably pos
sible. It m ay yield  results too. M ay 
I here say something about A charya 
K ripalan i’s quoting m e as having said 
that w ar has never brought any re
sults. I do not think I have ever said 
that. W hat I have said is that what
ever w ar m ay have done in  the long 
past, it cannot bring results now. I 
have gone further and said that the 
last two greast w ars h ave certainty 
brought m any results; not the results 
sought for, but something entirely dif
ferent from  w hat the. people wanted. 
V ictory is not a result. V icto ry  is only 
a w ay to achieve a result. T hey 
brought v i c t o r y  to a certain set of 
powers, but also greater problems to 
the world. However, that is a dif
ferent proposition. W hatever w a r m ay 
have done in the past, in  the present 
state of affairs in  the w orld I think 
it is right that; any m ajor w ar cannot 
bring the results aimed at. W hat it 
w ill bring no man knows today. And 
if you rule out a m ajor w ar, as I  think 
the world should, then you have to 
apply the same argum ent to a sm all 
w ar not because a sm all w ar is quali
tatively  the same thing— it is not—  
but, nevertheless, a sm all w ar helps 
also to keep up the atmosphere w hich 
creates a b ig w ar. It is a step in  the 
w rong direction. Here w e are fighting 
against these vague ghosts and 
phantoms which create cold w ar—  
sometimes real fears, sometimes unreal 
fears— on a certain level, on a certain 
political level, on a  certain psycholo
gical level, m oral level and all that. 
If we ourselves m ove aw ay from  that 
level and base ourselves on some kind 
of w hat somebody calls a police action 
or a lim ited w ar, then w e are injuring 
nil the larger causes that w e stand for,

and possibly getting ourselves entangl
ed into great difficulties. It seems to 
me it would be exceedingly unwise to 
take a step w hich not only is opposed 
to the basic policies that we have been 
pursuing but which m ay for reasons 
entirely practical and reasons of our 
national interest m ay create difficul
ties for us. When it is as certain as 
almost anything can be that in  the 
course of time— -I do not mean in the 
long course of tim e— it is quite inevit
able that Goa becomes an integral 
p art of India, are we to lose all the 
possible m ajor benefits of pursuing a 
right policy b y  taking this risk, by 
doing something wrong according to 
that policy and at the same tim e tak
ing a risk  which m ight endanger us 
to some extent? Because, you cannot 
isolate these things. You have to see 
the fu ll picture o f the consequences of 
an action. If  w e have to consider 
what we. have to do in  Goa'— or, be 
it in any other part of the world—  we 
have not only to consider the step we 
have to take, but the successive steps 
w e m ay have to take; the. second, 
third, fourth, fifth, right up to the 
tenth and twentieth. No Governm ent 
or no responsible person can take a 
step w ithout thinking of the conse
quences or just leaving others to face 
the consequences. There are no others. 
The people of India are concerned. We 
have to face the consequences.

Now, then, it being admitted and 
settled that the policy w e should 
pursue is a peaceful policy, it is open 
to us in the term s of that peaceful 
policy to do much. I need not go into 
details. Some Members referred to 
economic blockade and this and that. 
Obviously, it is open to us to pursue 
those policies, and m any others.

R eference has been m ade to satya- 
graha, mass satyagraha, individual 
satyagraha and the like. To begin 
with, the Governm ent of India or any 
government, does not ta lk  or deal w ith 
satyagraha in that w ay. A n  Hon. 
M ember suggested that the Govern
ment o f India should lead the satya
graha m ovement into Goa. T hat, if  I 
m ay say so w ith  all respect, m ixes up
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tbm tuaciiont of the Government, u  
il the Government w u  an a^tatidoal 
body agitating for somebodj against 
fomebod^ else. No Government will 
perform tatyagraha, can perform 
tatyagraha, 1 do not know; 1 have 
made the statement When 1 make 
that statement naturailj I  am think- 
tug of »atyagraha in the normal terms 
it has been performed. There may be 
some poftsibie extensions of that move 
which are beyond my mind at the pre
sent moment. But« tatyagraha as we 
know it has been performed within 
our country agamst a governmental 
apparatus. It may be performed 
against another governmental appara
tus. But one government performing 
it against anothcrr government is, for 
the moment, not rlear aie—how 

iuoi. ' ' ’

Shrt Naad Lai Sharma (SUcar): It is 
non-violent war.

Shri Bagfaujiath Singh (Banaras 
Distt—Central): It is Ram Rajya war.

8hrl J»wmhar1al Nehm: Tlierefore, 
let us not get mixed up. Many hon. 
Members who have had the privOege 
of being initiated into the satvogroha 
movement during this Goan campaign 
probably have had no previous ex
perience of this, nor have they under
stood either the technique or the 
theory of it, always excluding of course 
some hoo. Members opposite who have 
that knowledge. Satyagrahor-^l will 

not go into that matter, but it is an 
Interesting subject which I should like 
to discuss cm some other occaslcm here 
or elsewhere.

Another Hon. Member suggested 
that we should call upon the Portu
guese Oovemmtmt to treat them as 
prisoners of war. It will not be correct 
that, while we or anybody can claim 
whal 1 would caU civilised treatment 
Aor anybody, and more so for peaceful 
people, peaceful satvagra^i<> we should 
call upon them to treat It as a war. 
Who U at war with them—the Gov
ernment of India or some local organi
sation has declared war against Portu
gal? You get hopelessly entangled In 
matters of this kind.

So far as our Government is con
cerned, we have nothing to do with 
taXyaoroha, I f something wrong is 
done in our territory, we stop i t  I f  no 
wrong is done well, we permit it to 
the extent that no wrong is done. That 
is the governmental viewpoint You 
may view i t  of course, from the puZ>- 
lie viewpoint apart from governmental. 
A  party can view it; the Congress 
organisation may view it too as to 
what under the circumstances, to c!o. 
It has a perfect r^ht to do aj Ocher 
parties and organisations have 9. right 
They may view i t  but the Government 
cannot think, conceive of the question 
in trems of its patronisir^ aatyaqroha. 
The most, it can ou la to, well, not 
inierfere, provided it Is within certain 
limits, provided it is non-violent and so 
on and so forth; provided also that 
it does not lead to a situation of vio
lence on a big scale. That has also to 
be considered. Therefore, when one 
talks about mass satyograha, it is not 
because mass Motyagroha itself is 
wrong, but because the manner of 
doing it is likely to lead or may lead 
to unknown resulti and rather large- 
scale violence. It may cease to be 
»atyagrahxi  ̂ or it may be compelled to 
turn in some other direction. If there 
were, I suppose, an adequate number 
of trAoed tatyagrahiM well, they might 
even indulge in maas 9atyagroha in 
a properly disciplined way. The House 
would remember ttiat the arch-oriest 
of wafyagnha Mahatmaji—«uddenb 
put a full stop to the whole movement 
and said **Only one man will go now". 
We are novices. We do not pretend to 
understand all these Important points. 
But one thing is clear—that, if we 
want a settlement of this question by 
peaceful methods, we should not dc 
anything or we should try to avoid 
doing things which, though peaceful 
In them^ives, lead to violent methods, 
because then you have to be prepared 
for that violence and you have to be 
prepared for the second and third steo 
of violence. Whatever we do we must 
do with our eyes open and not in a 
confused way, doing something in m 
rather excited way mad then hoping 
that something will come out of i t
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jomething good will come out ol it. 
That, surely, ia not a proper way for 
a Government to function or indeed 
far any organisation to function. There
fore. I submit that while Govemm^t 
will no doubt act on the policy 
enunciated—and in that enunciation of 
policy there are large areas of possible 
development—it should not be thought 
that whatever can be done has been 
^ne by Government. There are pos- 
si^i'ties of much more to be done in 
a pro^^y ^aiy; it Ukes a Uttle time 
sometim,g i  think whart Gov
ernment t-,s done or is likely to do 
can by no be considered Ineffec
tive. It is etfecu.e, mna it may be 
progressively more effective. That Is 
the Government side of i t  So far as 
the other side Is concerned. Govern
ment cannot lay down anything except 
a negative side, because the public 
organisations have to consider that— 
whatever that may be; may be, my 
own organisation may consider tt, and 
other people’s also, but Government 
eannot; Government will only consider 
that that organisation functions within 
the limits that have been indicated.

One thing I should like to mention. 
There has been a so-called constito* 
tlonal statute introduced or sought to 
be Introduced by the Portuguese Gov
ernment in Goa, Daman and Diu, evi
dently trying to create some impres
sion on the people there. This consti
tutional statute la a very very feeble 
attempt at local reform, giving ab
solutely no authority or power. Briefly 
speaking, the position even after this 
will be that out of 23 seats in a new 
council which is elected under a very 
limited franchise, 1 1  will be elected, 
i.e. less than half ; and the whole thing 
Is very restrictive. And even this 
council does not get much power. In 
fact, all power remains in the hands 
of a handful of ofPUrials. Oddly enotigh, 
tlie position in Goa not only today but 
even after this constitutional statute 
wci be that they wiH have less free

dom.—if I may use the word in a limit
ed sense— than Goa had under the mon
archy in Portugal. It U extraordinary 
They go on backwards there. Insteao 
of there being some advance in loc« 
reforms, they h a v e  actually becor 
more and more restricted.

I would again say that in considtt 
ing these matters n o w — these or other 
matters— we cannot consider them
from a purely narrow, local or even 
national point of view. Whether we  ̂
will it or not. we have become parts 
of an international community which 
is ^read out aU over the world. If we 
remember that, and if we remember 
that every action of ours has reactions 
elsewhere just as other actions have 
reactions here, then 
be able to judge these matters In 
proper perspective.

Shri Kamath: On a point of clarl* 
flcation. May I ask whether Govern* 
ment are at least prepared to give 
medical, legal and transport facilities 
to individual and mass satyagrahis on 
the border? Government can do that.

Shri Jawaharial Nehm: Perhaps 1 
may give a parallel, but I would not 
give the parallel now. So far as this 
is concerned, it is the ordinary func
tion of various authorities to give 
medical aid where necessary.

Shri Kamath: They are not giving 
it now.

Shri JawaharUl Nehm: Medical aid 
or sometimes even legal aid. That is 
not the function of Government a» 
such. Even local bodies there presum
ably give it. It is the function of any 
representative of Government who 
happens to be there to give medical 
aid or other aid; that is obvious. But 
when he talks about transport aid. it 
Is rather extraordinary.

Bfr. Speaker The House wQl now 
stand adjourned and meet again at
11  a.m. tomorrow.

The Lok Sabha then adjourned tfD 
Eleven of the Clock on Wedneidat 
the 21th July 1955.




